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HOUSE OF THE PEOPLE
Saturday, 8th May, 1954

The House met at a Quarter Past Eight
of the Clock

[Mr. Speaker in the Chair
QUESTIONS AND ANSWERS
(No Questions: Part I not published)

8-15 AmM.
COMMITTEE ON ASSURANCES
PrESENTATION OF THE FIrsT RePorT

Dr. Lanka Sundaram (Visakhapat-
nam): I beg to present the First Re-
port of the Committee on Assurances.

HIMACHAL PRADESH AND
BILASPUR (NEW STATE) BILL

Secretary: Sir, under Rule 178 of
the Rules of Procedure and Conduct
of Business in the House of the
People, I have to report that a peti-
tion as per statement laid on the
Table has been received relating to
the Himachal Pradesh and Bilaspur
(New State) Bill 1954 as passed by
the Council of States.

STATEMENT

Petition relating to the Himachal Pra-
desh and Bilaspur (New State) Bill,
1954 as passed by the Counecil of
States.

Number of District State  No. of
Signatories' or Town Petition
45,041 Bilaspur Bilaspur 8
Nagar
and others

162 PSD.

6828
PAPERS LAID ON THE TABLE

COMMUNIQUE GIVING DECISIONS OF THE

GOVERNMENT OF INDIA oON THE

. RECOMMENDATIONS OF THE CHANDER-
NAGORE INQUIRY CoMMISSION

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): I beg
to lay on the Table of the House a
communique giving the Government's
decisions on the recommendations of
the Chandernagore Inquiry Commis-
sion headed by Dr. Amarnatha Jhu
[Placed in Library. See No, S-157/54 ]

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT BILL

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to move for leave to introduce
a Bill to provide for the salaries and
allowances of Members of Pariia-
ment,

Mr. Speaker: The question is:

“That leave be granted to
introduce a Bill to provide for
the salaries and allowances of
Members of Parliament.”

The motion was adopted.

Shri Satya Narayan Sinha: I intro-
duce the Bill.
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CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL—contd.

Mr. Speaker: The House will now
take up further consideration of the
motion for reference to a Joint Come
mittee of the Code of Criminal Pro-
cedure (Amendment) Bill, moved by
Dr. Katju, along with the motion
moved by Shri S. V. Ramaswamy re-
garding his Bill, together with the
amendments moved in the House.

The Minister of Home Affairs and
States (Dr. Katju): Sir. we have had
a very long debate on this Criminal
Procedure Code (Amendment) Bill
Many hard things have been said. So
far as it concerns me I do not mind.
but I confess that the exaggerated
extravagant and one-sided language
which was wused for condemning

classes of people who are not here to

defend themselves has pained me a
great deal. This Bill may not be per-
fect. I have been saying right
from the start that it was open to the
hon. Members of this Parliament to
improve it in any way they like, but
I have been called in so many words
a sort of ‘hang-man’ a§ if I was here
to see that no justice was done and
everyone who was brought before a
court of law was condemned without
trial. I shall deal with all that in a
minute, but in the meanwhile I should
like to dispose of somne preliminary
points.

It was suggested by hon. friend—
who is not here this morning—from
Calcutta or Bengal, Mr. Chatterjee,
that he was greatly disappointed
because I had not referred this mat-
ter to a Law Commission. He sugges-
ted that the Law Commission should
have consisted of the Chief Justice
of India, one or two Chief Justices of
the different High Courts. leading
lawyers, Advocates-General. Members
of Parliament and leading public men;
that they should have travelled up
and down the country and then pro-
duced a report after examining every-
body in India interested in this
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matter. Now. I respectfully submit
that nobody denies the urgency of this
problem. One hon. Member after an-
other has confessed that today the
Indian public has almost ceased to
have any confidence in the ecriminal
courts. Thev think that justice is not
administered there and I should have
thought that we should have taken
cognizance of this sentiment of
urgency. If you want to have a matter
postponed almost indefinitely, ap-
point a committee over it. Please
remember one thing, that in the past
many committees have sat on this
matter and yet nothing has aome out.
It is not as if this Parliament today
is called upon to deal with this matter
without any proper information. In
recent years, committees have been
appointed in the different States. In
the United Provinces a committee was
appointed under the chairmanship of
one judge of the Allahabad Court,
known as the Wanchoo Committee.
There was another committee in
Bombay and a third committee in
Calcutta under the chairmanship of
the Chief Justice of the Calcutta
High Court. Unfortunately I have not
got my papers just now here where
I have got a list of these committees.
They zll spent years and took evi-
dence. All that material is available
with me which can be considered by
the Select Committee and both the
Houses of Parliament. Then. as I said
in my opening speech, from 1951 on-
wards the Home Ministry has been
consulting the wvarious State Govern-
ments. At the instance of the Punjab
Government—a letter which has been
cirdulated and hon. Members would
have seen it—we wanted to make it
as comprehensive as possible. Opinions
were coming in; there were almost
hundreds. and then I circulated a
memorandum. a big memorandum,
dealing with the whole topic and I
expressed my gratitude for the assist-
ance and the advice which has been
extended to me by every single judge
of the Supreme Court, by all the Chief
Justices of the ‘High Courts, Advo-
cates-General. State Governments. Bar
Associations etc. Then, on the tup of
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it, this Bill "itself, with your permis-
sion Mr. Speaker, I published in the
gazette and I was surprised to see the
next morning, practically in the entire
press of India, one full page contain-
ing six calumns, dealing with the rele-
vant provisions of the Bill. That Bill
differs very minutely from the Bill
which we are now discussing. In n
Press Conference which I bad, I held
out an invitation to the entire people
of India, Bar Associations, judiciary
and everyone interested to send
-opinions and my appeal was success-
ful. I got 207 opinions. My hon.
friend, whom I respect very much,
said: “There are 36 crores of people,
and what has been the response; only
207 opinions?” Probably. he expected
36 crores of people at least to send
36 lakhs of opinions.

Babu Ramnarayan Singh (Hazari~
bagh West): At least one lakh.

Dr. Eatju: Yes, at least one lakh.
These 207 opinions included 56 Bar
Associations—my hon. friend ventured
to describe these Bar Associations.
‘There were about 40 to 50 distriet
sessions judges, High Court judges,
individual lawyers, State Govern-
ments; all these people sent their
opinions. What more do we want?
Here. the problem is an urgent one.
A Bill has been introduced before
you, which is taken into consideration
and which is founded upon all those
materials which have been accumu-
lating for all these years, and my hon.
friend now says that the material is
not here. I see that there is a motion
for reference for eliciting public
«opinion. What sort of public opinion
-+will come now? I do not want to drag
an this matter. The proposal is to
refer it to a Select Committee. The
motion for eliclting public opinion is
that public opinion may come by the
81st of July. I do not knmow what the
<Chairman of the Select Committee
will decide as to the dates of sitting.
“Supposing this motion is carried, what
will be the decision about the sit-
tings of the Joint Select Committee.
We will be rising here on the 21st or
22nd of May. The House has been
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working for more than three months.
I imagine hon. Members would like to
have a holiday of five weeks or six
weeks. (Some hon. Members : Going
back to their constituencies.) They
will not be able to come and work
here. So far as I can see, the Select
Committee will not be able to meet
before the 15th of July. Today is the
8th of May. ] hold out again most
prominently a general invitation to
everybody in India, interested in this
topic, instructed as he has been by
this foyr days’ most illuminating
debate to send his opinion on this
Bill either to the Parliament Secre-
tariat or to the Home Ministry or
addressed to you, Sir, and all that
will be laid before the Select Com-
mittee. We must pay some attention
to the urgency of this matter. We do
not want to get it adjourned for three
years, six years. Therefore, I say that
any move for circulation of the Bill,
will be, T use in the neutral sense of
the word, a sort of dilatory tactics
We do not want it. We want to get
on with the Bill. I am not wedded to
any particular section of the Bill. [
am most eager that this thing should
get through, should be discussed.

My hon. friend from Gorakhpur,
Shri Sinhasan Simgh, said that he
wants to discuss the whole Bill. Wel-
come. Because we are dealing with
the summary process, we are dealing
with the warrant process, we are
dealing with the sessions process, we
have suggested something and it will
be quite in order so far as I under-
stand, and I am perfectly prepared to
support that in the Select Committee
efforts may be made to recast the
whole of the summary process, re-
cast the whole of the warrant pro-
cess. recast the whole of the sessions
process as the Committee likes. The
whole thing is connected together.
This is a non-party matter. I am not
going to take advantage of any tech-
nical rules and say that this is an
amending Bill and so we must go to
that extent and not farther. If you
like. ¥ou can open the whole Code.
I shall be there to assist you. My
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won. friend from Bulandshahr said
that he hales the Bill and he wants
to tear tne whole Criminal Procedure
Code. My hon. friend Pandit Thakur
Das Bhargava said that he looks upon
every Bar Association in India as a
den of perjury. It is a very vivid
eloguent description. = It catches the
imagination. 1 bave heard of gambl-
ing dens being closed by executive
order. I do not know which is worse:
a gambling den or a den of' perjury.
Let us close both. We get rid of the
lawyers; we get rid of the Criminal
Procedure Code, We get rid of the
police because it is inefficient, corrupt.
My hon. friend Shri Frank Anthony
said that the judicial officers were
the minions of the executive. You
were not here, Sir; there was not one
phrase that he did not use. He said
that they were wunder the thumb,
under the clutches. God knows under
what, under the heels of the police.
We get rid of the Members of the Bar,
we get rid of the Criminal Procedure
Code, we get rid of the judiciary and
this land becomes a paradise. That
is what my hon. friend Pandit Thakur
Das Bhargava is driving at. It really
makes me angry. I am prepared to
discuss the whole Code. My hon.
friend said that he looks upon the
Criminal Procedure Code as a re-
minder of the days of our slavery.
Well. In the Select Committee let us
have a Code of Criminal Procedure,
1954, 5th year of our deliverance. 1
have no objection.

Dr. Lanka Sundaram (Visakhapat-
nam): May I interrupt the hon.
Minister? Would you accept Shri
Sinhasan Singh’s amendment to the
motion?

S8hri 8. 8. More (Sholapur): He
has already said so.

Mr. Speaker: Order, order. Let
there be no cross talks. The hon.
Member may address the Chair. The
question posed is, would he accept the
amendment moved by Shri Sinhasan
Singh. That is the question.
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Dr. Katjm: I have no objection 10
it. Let us examine the whole thing
because it is all inter-connected. L
shall come to that in a moment.

Attention has been drawn in the
debate with full vehemence, abso-
lutely  astonishing, to four or five
sections of the Bill. Member after
Member, I do not know the places
from which they come, rose and -on-
centrated on sections 161, 164, 207,
the perjury section and the defama-
tion section. That is the analysis.
This Bill makes a number of provi-
sions for hundreds of things. There
are 100 amendments here. No one
has said a word about them; these are
the only five things which were refer-
red to.

Dr. Lanka Sundaram: That is the
matrix. (Interruption)

Mr. Speaker: Order, order.

Dr. Katju: Mr. Speaker, I have no
objection to the Select Committee
Boing through the whole Code because
it is all intenconnected matter. If
Yyou examine the warrant process, you
will have to go through the whole
thing, so also sessions process.

Then, my hon. friend said, 1 want
a Select Committee of the House. I
do not know what it is. The Select
Committee that we have proposed has
33 Members of the House of the
People.

Pandit Thakur Das Bhargava (Gur-
gaon): I never said that I was not on
the Select Committee; I never com-
plained. This is entirely wrong. 1
never said that because I am not in
the Select Committee...

Mr. Speaker: No, no.

Dr. Katju: My hon. friend said that
there should be no Joint Select Com-
mittee, and that there should be =
Select Committee of the House. Con.
sider this. Am I not entitled to eall it
a dilatory tactics? We bave develop-
ed this procedure of a Joint Select
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Committee so that the (wo Houses
combined may have an opportunity
of auivussing this matter, exchanging
notes, exchanging ideas, trying to
influence each other in the Select
committee and producing something
which may represent the considered
upinion of both Houses. My hon
friend says that this is a wery very
Admportant matter, more important
than the Constitution of India. Very
well. A Select Committee of 33 Mem-
bers will be able to bring a homely
.atmosphere. The moment you add 16
Members to it, it becomes too wun-
wieldy. Very well. What nappens?
“The 33 Members sit and take the
usual time. Then, the Bill comes be-
‘fore this House. Being a most im-
portant matter, the House of the
People will take 10 or 12 days and
then it will go to the Council of States.
There, again. if I may anticipate,
they are bound to refer the Bill to a
Selec. Committee of their own, if for
nothing. simply to say that we arc
equal to the House of the People.
Then, it goes for 3 months. They car
bring a motion, just for the sake of
spiting us, tur eliciting public opinion
Has my hon. frlend considered these
things? It is a matter of the greatest
urgency.

Dr. Lanka Sundaram: You have
waited for 56 years.

Dr. Katjn: Remember one thing
You say that the people have no con-
fidence in the law courts. T see it
every day. People are beginning to
take the law into their own hands.

An Hon. Member: Where?

Dr. Katjm: If a murder takes place
:and the man is acquitted. the whole
village knows who has committed the
murder. As T said to the House one
-day, sometimes, In the court com-
pound he is shot. Sometimes. when
the accused goes hack to his village
and alights from the {onga, he ig shot
The people would not have him. You
must ingpire confidence in the people
T am also myself a lawyer. In these
orlminal matters, you know yourself
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much better than we do. The whole
Bar 1s on lhe side of the accused
minus the poor, miserable public
prosecutor. In Uttar Pradesh, 1 think
ihere are 10,000 pleaders, if not more
—pleaders and advocates. Out of
them, 1 imagine government pleaders,
as we call them, are hundred. Fifty-
two districts and hundred pleaders,
probably two for a district. So, the
proportion is this: 9,900 advocates of
varying intelligence, capacity and
forensic ability on the side to get off
with the offender, poor hundred gov-
ernment pleaders trying to do their
best. And that is reflected here. You
were nut nere, Mr. Speaker, when
Mr. Anthony was speaking. I tell you,
he was opposing everything. He was
opposing the abolition of the commit-
ment proceedings. Everyone has sup-
ported it. He said “No". Today. the
position is this. If in the city of
Ahmedabad or Kanpur or Allahabad
—anywhere it does not matter—a
sessions judge or a magistrate acquits
every single accused, I lell you the
Bar will give a grand tea party té
celebrate the occasion. That is their
ideal. Do they think, as Mr. Datar
put it. of the public interest and see
that offenders are punished? Do they
think of the people who lose their
wives. mothers. sisters and fathers.
the bread-winner of the family who
is killed, the people whose houses are
looted? All the witnesses have to
come again and again, again and
again. They are thinking of three
rights of cross-examination, four
rights of cross-examination. It is be-
coming a mockery.

So, I respectfully suggest to you
with these preliminary points that
the House would be pleased to ap-
prove of this motion for reference to
a Joint Select Commitiee. T oppose
this amendment for reference to a

select commitiee of this very House.
It will be setting a very bad example,
a very bad precedent. Thic device of
a Joint Select Committee which has
been reached is a device of great
virtne. great expediency, and I sub-
mit it s a very wholesume device
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There is no reason whatsoever why it
should be departed from in this case.

S0 far as the appointment of a Law
Commission or anything like that is
concerned, I respectfully suggest to
you that you have got the most ample
material for examining this Bill or
amy Bill on merits. The Select Com-
mittee will do it, and as I gave an
undertaking before the Members of
the Select Committee, I will get the
whole thing printed. I think it will
make a big volume, and the volume
will be circulated to every single
Member of Parliament, of both
Houses of Parliament, so that they
may read and digest it. They will find
défferent opinions expressed. It is
open to them to choose any.

So far as my hon. friend Mr. Sin-
hasan Singh is concerned, 1 say the
members of the Select Committee,
Members in the open House may
fnove any amendment they like, may
see me and we will be most helpful
to them if they make any suggestion.
As I said, the Bill that I got pub-
lished with the permission of the
Speaker was a Bill which dealt with
amendments. When the opinions
arrived, those 207 opinions, they sug-
gested some more points may be in-
cluded -in the Bill. Many suggestions
were made. We accepted some. We
did not accept others. If hon. Mem-
bers make any other suggestions for
amendment of any other portion of
the Code, they are most welcome. I
shall also entertain the proposal, it
it is made in the Select Committee,
that the title of the Bill should be
changed. We will call it the Criminal
Procedure Code or anything you like.

Then, there is another amendment,
Mr. Speaker, of my hon. friend
Mr. Ramaswamy. He did not move it
It relates to his Bill, moved by

Mr. Venkataraman. Mr. Ramaswamy -

has introduced a Bill in which he
pleads for ‘the abolition of the system
of assessors and the aboliton of trial
by jury. So far as the assessor system
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is concerned, the present Bill gives
effect to his proposal So there is an
end of the matter. So far as trial by
jury is concerned, our Bill says,—let
the system remain where it is, which
means that it is left entirely to the
ascretion of every State Government.
either to extend the trial by jury or
not to extend it or even to cancel it.

Mr. Venkataraman has proposed
that Mr. Ramaswamy's Bill may also
be taken into consideration by the
Select Committee which will consider
this main Bill and I cordially support
it, so that the whole matier may be
before the Select Committee.

Shri 8. 8. More: May [ bring one
fact to the notice of the hon, Home
Minister? There are some other Bills,
one by Mr. Kazmi and another by
Mr. Sodhia and the discussion on
these Bills also was postponed be-
cause of the present Bill,

Dr. Katjn: Mr. Sodhia’'s Bill was
limited to the abolition of the system
of assessors, nothing else. He did not
touch the jury system. So, his object
has been served. Mr. Ramaswamy
has gone the whole length, jury and
asegessors. So far as assessors are con-
cerned, we are with him. So far as
jury is concerned, that could be
examined on the facts.

Dr. Lanka Sundaram: What about
Mr. Kazmi's Bill?

Dr. Eatju: So much about the
preliminary points. -

Then there are what I may call the
main points urged. In a way it is
really not necessary for me to take
any time of the House because if the
House approves of this Bill going to-
the Joint Select Committee, then I
imagine that every single section will
be most carefully examined and gone
into. but nasmuch as enormous capi-
tal has been made of those four or
five or-six sections, I think I owe ik
to the House to put . forward our
point of view about it.
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My hon. friend said this is not the
proper way of doing it. He said:
“You are not going sufficiently far.
The proper way of effecting the im-
provement is: (i) drastic improve-
ment of the police; (2) improvement
of the judiciary; (3) improvement of
the members of the Bar. Unless you
get this, you can make no progress”.
I do not know what exactly that
means, Whether it means you may
have no procedure at all, or you may
have any procedure. These are the
three fountain-heads and unless these
fountain-heads are purified, and the
water which flows from them....

Shri A. M. Thomas (Ernakulam):
Cne other important point, separation
of the executive from the judiciary.

Dr. Katju: Separation of the execu-
tive from the judiciary. These were
the four points. One of my hon
friends here said these amendments
must be revolutionary, radical and
drastic. One of my complaints is that
of negative precepts and of negative
condemnation I have had enough.
But, speaking with ali respect, if you
were to analyse all these speeches,
positive or concrete suggestions will
not go beyond two or three. We want
drastic, revolutionary and radical
changes. and goodness knows what.
But what are they? Nobody has said
anything. My hon. friend from
Bulandshahr said “Tear up the Crimi-
nal Procedure Code”. But what is the
substitute? He did mnot answer that.
My hon. friend spoke for half an
hour. I waited and waited for one
single suggestion of a revolutionary
type. Excepting the tearing, nothing
has come out.

Now, so far as the police is con~
cerned,—Mr. Chatterjee iz not here—
in order to give an example of the
inefficiency of the police and ineffici-
ency of investigation, he gave an
illustration of what?—of the over-
crowding in Delhi on the air demon-
stration day, the Tilpat jam. Just
consider this. What in the name of
God has that got to do with this
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Criminal Procedure Code Amendment
Bill—and he has been a judge of the
High Court—I really do not know.
Then, my hon. friend, a membar from
the Bar, said “these dens of perjury”.
That is his language. The hon. Mem-
ber is himself a member of the Bar
Association and very likely the Presi-
dent of the Bar Association in his
district. How am I to improve them?
That is a matter for the High Court
and the Bar. That is a question of
professional etiquette and profes-
sional conduct. Am I to appoint
Brahmins to sing bhajaons and kirtans

‘for their moral uplift?

Pandit Thakur Das Bhargava: Have
Government become gquite bankrupt
in practical statesmanship now?
Have Government suggested any-
thing? Have you made any construc-
tive suggestion? You are accusing us
for nothing.

Dr. Eatju: You are accustomed to
talk in this language in the air.

Mr. Speaker: Order, order.

Dr. Katju: What has that got to do
witt the Criminal Procedure Code?
The Criminal Procedure Code is con-
cerned with how the case is to be
initiated, how the accused is to be
summoned, how the witnesses are to
be examined, what is the process, is
the accused to be bailed out or not,
ete, If the whole of the legal profes-
sion in India—I am talking seriously
—is so corrupt as my hon. friend
painted it to be, then it ocught to be
abolished. Those who cannot be
trusted should be eliminated. That
is the basic rule. Either you set your
own house in order, or you do not.
They are the flowers of the nation.
They sit here, defend the accused,
talk about the right of defence and
so on and so forth, but they cannot
account for themselves. Do you want
me to tell any member of the Bar, be
good, be honest, honesty is the best
policy, be fair, be truthful, do not
fabricate evidence, do not cause your
people to get false evidence, etc. Do
they require lectures on it? That s
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the basic principle of an honourable
legal profession. If you do not do it,
get away with it. If dishonesty is
proved, the Bar Council should take
action, and debar the man.

‘The Minister of Defence Organisa-
tions (Shri Tyagi): Such as giving
bribes to jurymen.

Dr. Katju: If there is a member of
the Bar, who manages or arranges
bribes to be given to the jurymen or
the police cfficers, I think he ought
to be debarred. What has that got to

do with the Criminal Procedure Code..

Then I come to the other two favou-
rite thoughts of a hardy annual. The
first is about the judiciary. It was
said that the judiciary is bad in the
sense that it is entirely wunder the
control, not of the district magistrate,
but of the police, and that they are
the minions, cals' paws, and goodness
knows what. The second point was
the separation of the judiciary from
the executive,

Now, I am not going to generalise.
My mind works in, concrete cases. I
tell you honestly and in all sincerity,
that I am becoming more and more
increasingly proud of our subordinate
Jjudiciary. My hon. friends go back to
the days of old. They do not go to
the training college here, which we
have for the cadets or the vyoung
people whom we select for the Indian
Administrative Service, who are
being brought up in a new and free
atmosphere; they are the flowers of
our universities, and they are our
future hopes. If you go to any State
in India and make an independent
enquiry, you will be told—I am not
talking of the police here—that the
subordinate magistracy behaves well.
Even today, as I was reading the
newspaper, I read of the reversal of a
judgment of the Allahabad High
Court. by the Supreme Court. A
magistrate had acquitted some per-
son—I1 believe it was a bribery .case
or something like that. There was the
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government appeal against acquittal
The Allahabad High Court allowed
the appeal and conwicted the man.
The Supreme Court said that the
magistrate’s judgment was quite all
right. Hon. Members here, I some-
times fear, do not realise the greatest
harm that they do to their own people
and to their own services by means
of this general condemnation, or
sweeping condemnation. If there is
any particular case, the State Govern-
ments, I, and everybody else are
taking the utmost steps to purify
them. But if you condemn everybody
in our new Indian Administrative
Service or the old members of the
Indian Civil Service in this fashion,
what does it do? It discourages them,
it demoralises them, and it makes
them shameless. The more you con-
demn the police in the way it is being
done here, the more you make them
reckless, for they will say, well, there
is no differentiation here, everybody
is condemned. therefore, let me go
shead.

My hon. friend there is talking of
the separation of the judiciary from
the executive. So far as the district
and sessions judges are concerned,
nobody Fas ever =uggested that a
sessions judge, an additional sessions
judge or an assistant sessions judge
is in any way under the thumb of
the executive; it is only the magis-
trate who is under the thumb of the
police. The magistrate deals with
comparatively less important cases.
All important cases go to the sessions
judge. I should like to know—let my
hon. friends here make a survey—
how many magistrates’ - judgments
have been reversed on appeal, by the
sessions judge. Has any comment
been made that the judgment was
perfunctory, or that it showed a bias
towards the executive? We cannot
have this kind of a mere condemna-
tion by words; there must be some
material to support it. I am not con-
cerned with what wused to happen
twenty or thirty years back. I am
talking of today. and I say that we
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have got—I am not saying absolutely
matchless magistracy—a  magistracy
whnich is definitely more or less alive
to the functions which it discharges
in this free India.

In many States, today we have got
two classes of magistrates. I am not
familiar with the position in Bombay,
but in the Uttar Pradesh—we have
invented a term for that purpose—we
have what we call a judicial magis-
trate and an executive magistrate. So
far as the judicial magistrate is con-
cerned, he does nothing but judicial
work. He has nothing to do with the
police. He goes and sits in his office
for six hours a day, and does only
judicial business, The executive
magistrate does welfare work, com-
munity project work, inspection work,
and possibly also attends to some of
these security clauses.

Shri Sinhasan Singh (Gorakhpur
Distt.—South): The only point is
they put them under district judges
instead of under District Magistrates.

Dr. Katju: They are under District
Magistrates, maybe for the purpose
of appointment and other things. But
the question i; what class of work
they are doing.

Shri 8. 5, More: That is the crux.

Shri Algu Rai Shastri (Azamgarh
Distt.—East cum Ballia Distt.—West):
That makes a world of difference.

Dr. Katju: So far as the appeal is
concerned, the appeal is now going
to be before the sessions judge. I am
not saying that I am not prepared
to do anything. There is the objec-
tive in the Constitution. Let it be
carried out. So far as the police is
concerned, we are doing our best. I
wish hon. Members, when they find
a little time—not in the hot weather,
.but if they like, they can go in the
hot weather also—go on a wvisit to
Abu, where there is a police train-
ing school. It will do your hearts
good to see these fine young men,
again brilliant students of our uni-
versities, being taught everything.
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They have inherited a mad legacy
from the past. Now, this was what
was said.

Now I come to the sections. The
first thing, the devil on the stage,
was section 161. That is a statement,
You know, made by a witness during
investigation, It is unsigned. It is
the inspector who notes it—on a
question being put, this is what the
witness  stated. Now, it was stated
over and over again that under the
Code as it exists, this statement is
only admissible for the purpose of
vontradicting that witness. I accept
it. Now, I say in what way has this
amending Bill changed that? A wit-
ness makes a statement on the second
day of the investigation. It is record-
ed. He is produced in court. A copy
of that statement is given to the
accused. When the witness comes be-
fore the government pleader or public
prosecutor, no question is put to him
about this diary statement. He just
gives his story and he may be asked—
‘Were you examined by the police?’
He says: ‘Yes'. He says ‘Second day
after the murder or the second day
after the dacoity’. Now, I put it to
You as a very experienced advocate,
supposing in cross-examination, you
are the defence counsel and you do
mnot draw the attention of that witness
to any contradiction between his
present statement in court and the
statement which he has made before
the police during investigation, what
would be the inference? The inference
that every magistrate and judge
would draw is that the witness has
stuck to his story. Whatever he said
before the police. he is répeating in
court. Why? Because if he had
changed, then the cross-examining
counsel would at once have drawn
his attention and said: ‘You were
examined by the police. I put it to
vou that this part of the statement
you never made before the police’.
And if he denies it, then you send
for the sub-inspector and put it to
him Is this right?” He says: ‘It s
right. I tell you I have not the
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slightest intention to get that state-
" ment used for corroborating purposes.
It does not meet corroboration. It is
a point which has no substance. It
does not arise, it never struck me,
it never struck the Law Minister or
anybody that it was capable of being
used in this way.

Pandit Thakur Das Bhargava: Most
unfortunate.

Shri 8. V., Ramaswamy
May I aBK..enes

Mr. Speaker: Let him proceed.

(Salem):

Dr. Katjn: Secondly, it is section
164. You were not here, but I ‘tell you
out of the 13 or 14 hours spent in
debate, probably 5 hours were taken
over this section. Declamations and
eloguent speeches rose to new heights.
Why? Section 164, The statement is
made and the police gets it made in
order to tie the witness down to a
particular statement. I think I am
carefully and accurately analysing
and summarising the arguments. At
that time, the witness is entirely
under the thumb of the police., The
accused is not present before the
magistrate. Someone said, there is the
magistrate, there is the witness, there
is standing behind him the sub-
inspector and the thing is being re-
corded. And why? Because this truth-
ful man should be bound down. Now,
the other side of the picture was
never put by anybody. I may ask you
in all seriousness that when these
9,900 pleaders who are free and at
large to appear for the defence, is it
not the case that the first attempt is
to square up the prosecution wit-
nesses—I deliberately use the word
‘square’? Please remember that after
the occurrence it takes months and
months for the commitment proceed-
ings. May be six months; the sessions
case may begin after one year and
may las® six months again. All these
witnesses are subjected not to police
pressure, but they are subjected to
pressure of all kinds—caste, com-
munity, political...(Interruption) re-
lationship, neighbours....
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An Hon Member: Money?

Shri 8. S. More: May I know how
that gesture will go on record?

Mr, Speaker:
record.

It need not go co

Dr. Katju: All these icarned law-
yers and my hon. friends do mwot
say one word of all this. And they
know it. (Interruption) What they
say is: Here is this poor, innocent,
true witness, in the investigation com-
pelled to make a false statement by
the police and the police wanted to
get it recorded and signed by him
50 that he might be tied, in an attempt
to get away, and this truthful witness,
poor fellow, goes before the sessions
court, he dare not speak the truth
because he has already made a false
statement. [ say this is a picture
which has no relation to truth, you
may take it from me; you are ex-
perienced and 1 have also had some
experience in this line. It may have
had some relevance thirty years back,
but today in this free country, the
witnesses have also become free. The
first attempt made in what you call
this ‘den of perjury’, the first attempt,
whether it is made in the Advocates”
Association or elsewhere. is made to
get hold of the prosecution witnesses.

Now, when we inserted thig provi-
sion in this amending Bill, I tell you
honestly we thougni we were further-
ing justice in the interest of the
accused. But 1 am not wedded to it,
as I said so many times. If. you dis-
like it, change it. You and I are all
interested in the proper administra-
tion of justice. What I said was this,
that the witness should go before a
magistrate and make a statement
there when the police is not present
You may say: ‘With your Bill, as it
stands, you may allow a third class
magistrate to record this statement: it
may not be very fair'. Make it first
class magistrate. You may say 1that
the police should not be there. Make
every possible thing, but the idea was



3

6847 Code of

that opportunity for the accused or
for the people who are in charge of
the defence on behalf of the accused
may not be given to tamper evidence.
Please remember that in civil cases
difficult gquestions of law and fact
arise and the canvas is a very wide
one; it covers ten years, twenty years,
thirty years. But in a criminal case,
it is all very limited—five minutes,
twenty minutes. A man comes, shoots,
goes away—in twenly minutes. It is
a simple, straightforward case. The
accused Iknows. Somebody said—
settle his line of defence. I tell you
wnen 1 was at the Bar and if any-
one ever came to me—probably very
few came to me—saying that ‘we did
this and we ask what should be our
line of defence’, when the man said
that, I got the feeling that he was
guunty; I used to say ‘get out; you have
done this and you want a line of
defence. You go and confess what
you have done and pay the price for
it. Now what is to be done? What is
the line of defence in criminal cases
wnien my hon. friends are going to
establish? Now, in perjury cases, the
stock argument is alibi; it is so low.
In a criminal case, nobody looks at
the alibi; it is hopelessly false—either
an entry on the hospital register or
a school register or attendance in
court. I wish to emphasise this point,
that I am not wedded to this inser-
tion in  this amending Bill about
section 164. If you do not want it, it
wmay go out; it does not matter to me.
But it was actuated for the purpose
of advzncement of justice although
there may be no tampering with
evidence.

Shri Lakshmayya (Anantapur):
They must be recorded in the absence
of the police.

Dr. Katju: The hon. Members must
take the entire subject-matter into
consideration. On the one hand. there
are excesses and improper conduct of
the policee. On the other hand, the
improper conduct of the defénce, and
the defence comes to the conclusion
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‘we will let it stand’. Well, do it. I
have no objection.

The Minister of Food and Agricul-
ture (Shri Kidwai): Lawyers also.

Dr. Katju: Yes, lawyers also. Con-
sult everybody. The third thing was
the supply of papers. Shri Rama-
swamy said—I could not follow him
there—that papers have not been
supplied. We will supply all of them.
Let him give me a list and I shall
see that everything is supplied. Then.
be said, the accused goes before a
magistrate. My complaint is that hon..
Members have read only part of the:
section. He said, ‘goes before a magis-
trate’. The section says that the
magistrate may examine the accused.
He lask.s, why, and says, ‘don't
examine him, but just look at him’,
Till then, the accused is not supposed
to have gone before any magistrate,
He appears, under the section, for one
specific purpose. The magistrate reads.
the papers, the charge-sheet, the state-
ment of all the witnesses, and when
he examines the :ic.cused., he says,
‘Now you are being charged with this
murder or dacoity. What is your case?
Are you guilty or not guilty? Have-
you done it'? The accused says, ‘No’.
It is then finished. But supposing he
says he has done it, the magistrate
may say let him go to the sessionms:
judge. It will go before the sessions
judge. It will soon be over. The other
thing is: the magistrate asks him, in
order to decide whether the case-
should go before the sessions judge,
‘Is it sufficiently serious, or should it
go before a magistrate’? It is only for
that limited purpose that this thing-
is done. What is wrong with it? T
submit to you in great confidence that
there is nothing wrong in it. The idea-
was that the accused, before he enterg
tire court room, should know what is
the charge against him, what witnesses
are going to be produced against him
and what those witnesses are sup-
posed to say against him, and what
is the prosecution version of the story
that he gets from the charge-sheet,
from the statements recorded in the-

5
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police diary. He gets them in a more
accurate and clear manner from the
statements recorded in section 164.
That was the picture we had in mind.
If this picture requires some meodifica-
‘tion in the judgment of the House,
.You may redraw it. Put more red
.into it, put more green into it, but the
_picture is quite sound.

Then my hon. friend said that they
-went really into excesses, warrant
.cases and double cross-examination.
In the warrant case, the procedure is
the same. Please remember that the
accused has been supplied from the
.court all the statements recorded in
the diary. Just as it is in the sessions
case, before the trial begins, the
.accused knows what evidence is going
to be produced against him and of
what npature. I ask, where is the
-objection, if the accused is then asked,
as he will be asked ip the sessions
-court, to commence his cross-exami-
‘nation then and there. My submission
is this: to suggest that any single
-section in this amending Bill has been
inserted with a view to throttle the
accused—speaking with all sincerity,
.and the House may take my word for
it—is completely baseless and un-
founded. There is no single Member
in this House who is more anxious
‘than I that an accused should get a
proper trial, a fair trial, before a
prooer court.

A good deal has been said about
-the presumption of innocence and
‘benefit of doubt. Of course I know it
all. But so far as we in India are con-
cerned. the language is this. The pro
secution must prove their case. When
they sav that somebody has commit-
ted a theft. they must prove the fact.
and ‘the legislature lays down these
-wordsa: .

o ——

“A faet is seid to be proved
when, after considering 1the
matters before it. the court either
believes it to exist or consider

the existence so provable that a

prudent man ought under the

<ircumstances of the particular
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case to act upon the supposition
that it exists.”

This applies to ecriminal cases, civil
Cases, revenue cases, income-tax cases,
and indeed to every type of case. That
isthet'estlaiddowntorthepmlo!a
case. If the prudent man should not
draw that inference, the fact is dis-
proved. If the court is unable to make
up its mind, again, it is neither proof
oor disproof. You let the case go.

Mr. Anthony said—he is not here, as
usual—that the magistrates are under
the clutches of the police, that they are
wild people, undependable. Therefore,
they always convict. In the Bill it is
said that if on a private complaint there
is a trial, and a private complaint is
rejected. then the private complainant
may be given the right to move the
high Court for leave to appeal. Mr. An-
thony said: ‘Have you ever heard of
an appeal against an acquittal? It is
something which is against all canons
of justice. 1f he convicts, he is a wild
creature. He is entirely under the
thumb of the police. His judgment is
not worthy of the paper on which it is
written. But if he acquits, he becomes
a Daniel. The judgment should not be
examined by anybody." My hon. friend
—I think it was Pandit Bhargava—
raised the point that abolition of com-
mitment proceedings is a wide step.
But what about the cases started by
private complaints? 1 thought that
inasmuch as in all private complaint
cases there is no investigation by
the police, an independent autho-
rity, by the C.ID., therefore, a
judicial enquiry may be proper.
Pandit Bhargava said, no, no, even
in private complaints, you get
away with the commitment pruceed-
ings. Well. I have no objection if you
are satisfled that it will be in the inter-
ests of the accused; I only wanted to
protect the accused so ihat he may be
able to know what type of cases he has
to meet. but if you think he will do it,
I have no objection.

There are only two points left, and I
shall finish my speech with them. One
is the prgposal about the summary
punishment for perjury. Everyone is



6851 Code of
i

agreed here that perjury is rampant
and rife in law courts. How to stop it?
Of course, the pressure of moral opi-
nion, social opinion, publie
opinion, religious opinion, bhajans,
kirtans, sadhus—everything is emp-
loyed. Are veu going te have
some direction, namely, that a man
who tells lies should go? Well,
everybody has oeen condemning this,
Mr. Chatterjee is not here. He referred
to his own judicial experience. He said
that ‘when I was hearing a case, one
witness was telling a lie. But when
I went on with the case, I thought he
was telling the truth, and therefore,
this process of summary punishment,
while the trial is going on, is very in-
jurious.” But he had not read the sec-
tion. The section provides that in so
far as the examination relates to a fact
material to the case, there will be no
prosecution. It is only on what you
might call subsidiary matters that the
guestion arises. I also gave an illust-
ration. A man says this, that and the
other. The .defence counsel immedia-
tely proves on an unimpeachable evide-
nce that the fellow is lying and that he
was then in Calcutta or Lucknow, that
he has nothing to do with the case. This
aspect obviously troubled Mr. Chatter-
jee and he had to make up his mind—
goodness knows what.

Nobody read it and they say there
should be no punishment for perjury.
But, for God’s sake, point out to me
some method for stopping this perjury
which is’ killing and is simply choking
the administration of justice. There
is no use merely saying that Advocates’
Associations are dens for perjury.
Something must be done to stop these
dens and the activities of these dens by
way of punishment.

Lastly is this very much discussed
provision about making defamation a
cognizable offence. The House has
heard me and the House has heard the
hon. Members opposite and I imagine
the Select Committee will deal with it.
I ask every hon. Member of this House
to remember that making the offence

_ a cognizable one does not mean that
there is going to be a conviction or
there is going to be any interference
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with the trial. The only question is who
should be able to initiate the proceed-
ings. These libellous statements in
newspapers, this defamation by the
general printed word is assuming alarm-
ing proportions. Nobedy is safe and
there are mo prosecutions. Whether
you enact this provision as it stands
or in a modified way, we must stop it.
It causes great trouble, My hon. friend.
said, why not about Members of Parlia-
ment? if they want it I shall add it
If there is a defamatory statement and
if there is a charge against a Member-
of Parliament that he has abused his
position and he has taken something to
exercise influence or something like
that let the police investigate it and
we will see to it. But, the mischief is-
there. How to check it? Today the s0-
called yellow journals and other sheets
think they are completely safe and
that nobody would come and prosecute
them. In that way it goes on. The
administration suffers; the public inte-
rests suffer., Please remember that
I am doing this not for the purpose of
protecting the government servant.
I am doing it so that we may have some
agency for finding what the truth is.
If the truth inclines towards the jour-
nalist or any man who publishes it,.
then I want to make an example of
that public servant by starting depart-
mental proceedings or a prosecution
against the man. Of course if he has-
been maligned without any cause, then
the newspaper must suffer. That is
the duty of an efficient police.

-'Mr. Speaker, I want to take no more-

time of the House. I ask hon. Members
to take this Bill as an earnest endea-
vour on the part of this Government,
the whole of the Government of India,
on the part of each one of us, to take-
advantage of the accumulated materials.
which exist on the files and to see that
utmost improvement is made and
justice is speedy, is efficient and is less
costly. '

Some hon. friends referred to other-
procedural codes. We will take all of
them by and by. There is not the
least desire to hamper the accused i
any way or to interfere with the course:
of administration of justice
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Mr. Speaker: I shall first try to dis-
pose of the amendments and then I
would take up the original motion,

There are two amendments, one of
Mr. Vallatharas and the other of Mr.
‘Sreekantan Nair, for the ecirculation
of the Bill for eliciting public opinion;
-one gives the date as 3lst July, 1954
-and the other is 30th September, 1954.

Shri Vallatharas (Pudukkottai): In
view of your decision, I do not pro-
‘pose to press it. I am withdrawing it.

The amendment was by leave
withdrawn,

Mr. Speaker: Does Shri Sreekantan
‘Nair want to withdraw his amend-
‘ment?

Shri N. Sreekantan Nair: T want to
Jrave it put to the vote of the House.

Mr. Speaker: The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 30th September,
1954'”

The inotion was negatived.

Mr. Speaker: Then, there is the
:amendment of Pandit Thakur Das
“Bhargava which is for reference to a
Select Committee of 33 Members of
this House only. Does he want it to be
put to the wvote?

Pandit Thakur Das Bhargava: Yes,
Sir,

Mr. Speaker: The question is:

“That the Bill be referred to a
Select Committee consisting of
Shri Narhar Vishnu Gadgil, Shri
Ganesh Sadashiv  Altekar, Shri
Joachim Alva, Shri Lokenath
Mishra, Shri Radha Charan
Sharma, Shri Shankargauda
Veerangauda Patil, Shri Tek
Chand, Shri Nemi Chandra Kasli-
wal, Shri K. Periaswami Gounder,
Shri C. R. Basappa, Shri Jhulan
‘Sinha, Shri Ahmed . Mohiuddin,
‘Bhri Kailash Pati Sinha, Shri C. P.
Matthen, Shri Satyendra Narayan
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Sinha, Shri Resham Lal Jangde,
Shri Basantha Kumar Das, Shri
Rohini Kumar Chaudhuri, Shri
Raghubir Sahai, Shri Raghunath
Singh, Shri Ganpati Ram, Shri
Syed Ahmed, Shri Radha Raman,
Shri C. Madhao Reddi, Shri K. M.
Vallatharas, Shri Sadhan Chandra
Gupta, Shri Shankar Shantaram
More, Sardar Hukam Singh, Shri
Bhawani Singh, Dr. Lanka Sunda-
ram, Shri Rayasam Seshagiri Rao,
Shri N. R. M. Swamy and Dr.
Kailas Nath Katju, with instrue-
tions to report by the last day of
the first week of the next ses-
sion.”

The rotivn was nejatived.

Mr. Speaker: Then, there is the
amendment of Shri R. D. Misra. He
wants certain instructions to be given
to the Select Committee. Does he wish
to press his amendment?

Shri R. D. Misra (Bulandshahr
Distt.): In view of what the Minister
said, I wish to withdraw it.

The amendment was, by leave,
withdrawn.

Mr. Speaker: Then, there is Mr.
Sinhasan Singh's amendment,

Shri Sinhasan Singh: It is zccepted
by the hon. Minister. He has said
that there is no objection to this
amendment.

Dr. Katju: I accept it, Sir.

Mr. Speaker: I shall put the amend-
ment to the House. The question is:

That in the motion, after ‘and 16
members from the Council” add—

“with  instructions to suggest
and recommend amendments to
any other sections of the said
Code not covered by the Bill, if
in the opinion of the sald Com-
mittee such amendments are
necessary.”

The motion was adopted.

Mr. Speaker: There 1s an amend-
ment of Mr. Venkataraman for giving
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instructions to consider and repart on
the provisions contained iy the Code
of Criminal Procedure (Amendment)
Bill, 1852, by Shri S. V. Ramaswamy,
M.P.

Dr. Eatju:
ent, Sir.

Mr, Speaker: The question is:

That in the motion, after “and 16
members from the Council” add—

“with instructmns to conalder
and report on the provisions con-
tained in the Code of Criminal
Procedure (Amendment) Bill, 1952,
oy Shri S. V. Ramaswamy, M.P.".

The motion was adopted,

I accept that amend-

Shri Ramachandra Reddi (Nellore):
1 think Mr, Venkataraman's amend-
ment means a reference to a different
Select Committee altogether. I want
to know whether both committees
will consider it or whether it will be
<onsidered by one.

Mr. Speaker: The amendment is an
amendment to the principal motion
by which a Joint Committee is con-
stituted. It will take into considera-
tion that Bill also. There is no sepa-
rate committee,

There is Mr. Dube's amendment.
Toes he propose to have it put to the
vote of the House? '

Shri Mulchand Dube (Farrukhabad
Distt.—North): I wish fo withdraw it.

The amendment was, by leave,
withdrawn.

Mr. Speaker: In view of the accept-
ance of Mr. Venkataraman's amend-
ment, Mr. Ramaswamy's motion re-
garding his Bill falls through. Does
he want to withdraw it or shall I put
jt to the vote?

Shri S. V. Ramaswamy: If it falls
through I would like to withdraw it.

The motion was, by leave,
withdrawn.

Mr. Speaker: 1 now put

io the
House the motion as amended by the
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two amendments both of them giving
instructions. The question is:

“That the Bill further to amend
the Code of Criminal Procedure,
1898, be referred to a Joint Com-
mittee of the Houses consisting of
49 members, 33 members from
this House, namely: Shri Narhar
Vishnu Gadgil, Shri Ganesh Sada-
shiv Altekar, Shri Joachim Alva,
Shri Lokenath Mishra, Shri
Radha Charan Sharma, Shri
Shankargauda Veerangauda Patil,
Shri Tek Chand, Shri Nemi
Chandra Kasliwal, Shri K. Peria-
swami Gounder, Shri C. BR.
Basappa, Shri Jhulan Sinha, Shri
Ahmed Mohiuddin, Shri Kailash
Pati Sinha. Shri C. P. Matthen,
Shri Satyendra Narayan Sinha,
Shri Resham Lal Jangde, Shri
Basanta Kumar Das, Shri Rohini
Kumar Chaudhuri, Shri Raghubir
Sahai, Shri Raghunath Singh, Shri
Ganpati Ram, Shri Syed Ahmed.
Shri Radha Raman, Shri C.
Madhao Reddi, Shri K. M. Valla-
tharas, Shri Sadhan Chandra
Gupta, Shri Shankar Shantaram
More, Sardar Hukam Singh, Shri
Bhawani Singh, Dr. Lanka Sunda-
ram, Shri Rayasam Seshagiri
Rao, Shri N. R. M. Swamy and
Dr. Kailas Nath Katju, and 16
members from the Council, with
instructions to suggest and re-
commend amendments to any
other section of the said Code
not covered by the Bill, if in the
opinion of the said Committee
such amendments are necessary.
and with instructions to consider
and report on the provisions con-
tained in the Code of Criminal
Procedure (Amendment) Bill,
1952, by Shri S. V. Ramaswamy.
MP.”
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that in order to constitute a sit-
ting of the Joint Committee the
guorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make
a report to this House by the last
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day of the first week of the next

session;

that in other respect the Rules

of Procedure of this House relat-

ing to Parliamentary Committees

will apply with such wariations

and modifications as the Speaker

may make; and

that this House recommends to
the Council that the Council do
join in the said Joint Committee
and communicate to this House
the names of members to be ap-
pointed by the Council to the
Joint Committee.”

The motion was adopted.

HIMACHAL PRADESH AND
BILASPUR (NEW STATE)
BILL

Mr. Speaker: The House will now
take up the Himachal Pradesh and
Bilaspur (New State) Bill, as passed
by the Council of States.

[Mr. DEePUTY-SPEAKER in the Chair]

The Minister of Home Affairs and
States (Dr. Katju): 1 beg to move:

“That the Bill to provide for
the formation of the new State
of Himachal Pradesh by uniting
the existing States of Himachal
Pradesh and Bilaspur, and for
matters connected therewith, as
passed by the Council of States,
be taken into consideration.”

This is a simple Bill. Hon. Members
will find from the Statement of
Objects and Reasons that Bilaspur is
the tiniest State in India. It was one
of the Punjab hill States and should
normally have been integrated in
Himachal Pradesh, but while its area
is small, it has the Sutlej waters in
it...

Mr. Deputy-Speaker: There is too
much of subdued noise in the House.
The hon. Home Minister may resume
his seat for a minute and let all hon.
Members conclude their speeches.
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Dr. Katju: It has also the Sutlej
waters in it, and the headworks of
Bhakra-Nangal, a great project, are
located there. We could have brought
this Bill much earlier, but I was
anxious that proper asrangements
might be made for the administration
of that project, and, incidentally, for
the rehabilitation of people, whose
lands, houses and other properties are
merged in the reserveir which will
come into existence when the project
is completed. We have now made pro-
vision for all proper arrangements
being made by the President under
clause 31. That having been done, it
was found that the separate existence
of Bilaspur was leading to various
difficulties and very undesirable
results, There was a Chief Commls-
sioner and he had all the parapher-
nalia of the provincial administra-
tion—a Chief Secretary, other Secre-
taries, heads of departments and all
that. For a State with about a lakh
of people, it was complete waste of
time and waste of money, and inciden-
tally also. the people of Bilaspur State
were deprived of any machinery by
which they might express their
opinion and take any part in the
adni’nistration of their own affairs.
Under the Constitution, while they
have one seat in the House of the
People, here there was no provision
for any local Legislative Assembly,
and the result “was that the Chief
Commissioner had carried on the
administration. Under this Bill, the
House will observe that the people of
Bilaspur will be entitled to send
Members to the Himachal Pradesh
Assembly and tihrere will be seats re-
served for the people of the Sche-
duled Castes also. While this Bill has
been under consideration for so many
years, no protest has been raised and
it was almost an agreed measure, and
the House may take it that that state
of affairs continues. I say even though
a petition is supposed to have been
presented to the House containing a
large number of signatures, but I do
not know how they were obtafned,
whether by some mechanical process

Amendment No. 2 in list No. 2 was

deemed to have been negatived.
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or by human process or in what way.
1 do not want to take the time of the
House unnecessarily.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for the
formation of the new State of
Himachal Pradesh by uniting the
-existing States of Himachal Pra-
-desh and Bilaspur, and for
matters connected therewith, as
passed by the Council of States,
be taken into consideration.”

I have got an amendment here in the
mame of Shri Anandchand. Does he
wish to move it?

Shri Anandchand (Bilaspur): I have
very carefully listened to what the
hon. Home Minister has been saying
and the reasons he has advanced for
this measure. This is not such an
easy matter to be dismissed in such a
short while without going into the
merits of the decision_of the Govern-
ment of India, the reasons that promp-
ted such a decision and its effects on
‘the people of Bilaspur. Before I move
my amendment and give the reasons
for moving it......

Mr. Deputy-Speaker: 1 have got
some doubts regarding the admissi-
bility of tire amendment.

Shri Anandchand: I will try to say
a few things...

Mr. Deputy-Speaker: The hon.
Member will kindly enlighten me re-
garding the admissibility of his
-amendment. After a Bill is sent here
as passed by the Council of States,
what are the motions that can be
moved in this House under the rules?

Shri Anandchand: I think this
House has got the full right to move
Hor eliciting public opinion on the
measure. The mere fact that it has
been passed by the Council of States
does not debar us from debating that.

Mr. Deputy-Speaker: A ruling of
snine on the 8th December 1953 has
‘been brought to my notice. After
wmoving the motion for consideration
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of the Travancore-Cochin High Court
(Amendment) Bill, as passed by the
Council of States. the Deputy-Speaker
observed as follows in regard to an
amendment for circulation of the Bill:

"I have got notice of some
amendments. Shri Matthen says
that the Bill. as passed by the
Council of States, be circulated
for the purpose of eliciting public
opinion thereon. I do not find any
provision in the rules for a Bill
as passed by the other House to
be circulated. The only motion
that can be moved is for a refer-
ence to a Select Commitee. * #*~

The provision as to what can be
done is contained in rule 146 (that is
the corresponding rule here):

“Any member may (if the Bill
has not already been referred to
a Select Committee of the Council
or to a Joint Committee of both
the Houses, but not otherwise)
move as an amendment that the
Bill be referred to a Select Comr
mittee and, if such motion is
carried. the Bill shall be referred
to a Select Committee, and the
Rules regarding Select Committees
on Bills originating in the House
shall then apply.”

The subsequent rules deal with con-
sideration and passing.”

“On a motion for consideration
on a Bill originaing in this House
an amendment can be moved that
the Bill be referred to a Select
Committee or be circulated for
eliciting public opinion, whereas
here it is only reference to Select
Committee. Wherever it is intend-
ed to allow a motion or an amend-
ment for circulating a Bill for
public opinion, it has been said so.
Therefore. except under the
Rules, a particular procedure is
not allowed. There is no provi-
sion for circulating the Bill for
eliciting public opinion. There-
fore, the amendment is out of
order.”
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This is my prior ruling on a similar
previous occasion. I would like en-
lightenment from the hon. Member
how, in view of this ruling and the
rules that I have referred to, this
motion for eirculation of a Bill that
has already been passed by the other
House and sent to this House, is in
order.

Shri Punnoose (Alleppey): It is true
that you gave that ruling on a Bill
on a previous occasion. If that posi-
tion is accepted, it is open to Govern-
ment to shut out an amendment for
circulation for eliciting public opinion
by introducing the Bill in the first
instance in the other House, getting
it passed there and producing it here.

Mr. Depuiy-Speaker: Similarly, they
may introduce it here, get it passed
and send it to the other House, in
which case the other House would be
precluded from sending it for eliciting
public opinion.

Let me hear the hon. Member who
has tabled the amendment first, before
I hear other Members.

Shri Anandchand: Sir, I submit that
so far as the procedure is concerned,
certain rights are given to hon. Mem-
bers of both Houses, rights which
must be enforced equally. If by intro-
ducing a Bill in the Council of States
the right for an amendment that it
be circulated for public opinion is
denied tu the lower House or vice
versa, it would only mean that Gov-
ernment can block this motion to be
made. 1 would reguest you to give
your tuling, in the light of this valu-
able privilege of the House.

Shri S, §, More (Sholapur): May I
make a submission?

Before we come to interpret this
particular rule 154, it is absolutely
necessary to take into consideration
the particular purpose and functions
for which the two Houses have been
created. The Council of States is sup-
posed to be a body......
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Mr. Deputy-Speaker: I would ask
hon. Members to make their observa-
tions in the following manner so that
1 may be able to follow them:

First of all let them cite whether
there. is any provision in the rules; if
there is such a provision in the rules,
my previous ruling may not be
correct: or, at that time there might
not have been a provision. Let us
tackle this question in this way. If
there is a provision for this motion
to be made, of course, I must allow
this amendment.

Are we only to be guided by the
procedure that such and such thing
be done? Or, if a particular step is
prescribed, and no other kind of
amendment is there, is it at all possi-
ble for this House to enlarge the pro-
visions and invoke the general juris-
diction on the question of constitution
and say that the other one must be
implied? There is no inherent restric-
tion, and, therefore, it ought to be
followed.

Shri 8. 8. More: May I make one
request to you?

Mr. Deputy-Speaker: Is there any
rule? - 2

Shri 8. S. More: My submission is.
that we are not ready with the pro-
per references and 1 would rather
request you to postpone a decision on
this particular point of order. In our
haste to come to a conclusion, we are
apt to come to wrong conclusions. I
would therefore suggest that we
should be given some time to explore
the whole position. It is the Chair's
duty to give the correct guidance to
the House and your ruling is likely
to be quoted as a precedent. In view
of the bulk of our Rules of Procedure,
it is very difficult to find a particular
rule.

Mr. Deputy-Speaker: I am quite
willing to allow time.

Shri C. R. Narasimhan (Krishna-
giri): You quoted a ruling of yours
that in the case of a Bill passed by
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the other House and transmitted to
us, a motion for circulating it for
eliciting  public opinion canomot be
made. Supposing the Chairman of the
other House takes a different view
and gives a ruling that a Bill coming
from this House may be circulated for
eliciting public opinion? Then there
may be disparity of procedure.

Mr. Deputy-Speaker: It is not on a
reciprocal basis that I am giving my
ruling here. We are guided by our
Rules of Procedure. Hon. Members
may know that whenever there is a
provision specifically, the general
right or jurisdiction cannot be in-
voked. We have a specific rule here,
No. 154. T hope the Minister of States
will examine this matter.

Shri Anandchand: Rule 91 men-
tions the motions that can be moved
after introduction of a Bill. It says:

“When a Bill is introduced, or
on some subsequent occasion, the
member in charge may make any
of the following motions in regard
to his Bill"

Mr. Deputy-Speaker: Rule 91 which
is in  section (i) deals with Bills
originating in our House. There is a
section (ii) which deals with Bills
originating in the other House (Rule
160 et seq) and rule 154 refers to
motions that can be made in this
House. It reads:

“Any member may (if the Bill
bas not already been referred to
a Joint Committee of both Houses,
but not otherwise) move as an
amendment that the Bill be refer-
red to a Select Committee, and if
such motion is carried, the Bill shall
be referred to a Select Committee,
etes” :

There is no provision here for
amending the motion for considera-
tion by a motion for circulation. In
the absence of that what is the posi-
tion? I have already on a previous
occasion, in the case of a similar Bill,
Biven a ruling that no other motion
than the one given in rule 154 can
be made.
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Anyhow, as this is a matter which
will curtail the powers of this House,
I would like to go into it more care-
fully.

Shri Anandchand: If you reserve
your ruling, that would be better.

Mr. Deputy-Speaker: Has the Minis-
ter of Home Affairs and States any-
thing to say?

Pr. Katju: Sir, it is quite clear that
unless the rules permit in so many
words, the motion for circulation for
eliciting public opinion will not be in
order. Because, the rule definitely
says that when a motion is made for
consideration of a Bill, what sort of
other motions can be substituted in
place of that motion—a motion for
appointment of a Select Committee or
Joint Select Committee, or for elicit-
ing public opinion. If the rule does
not mention a motion for eliciting
public opinion, it is quite clear that
it cannot be moved. I respectfully
submit that your previous ruling was
right.

Mr. Deputy-Speaker: I find that
two hours have been set apart for this
Bill. My first reaction is that, follow-
ing the previous ruling, I should rule
this amendment out of order. Any-
how, I will tentatively allow the hon.
Member to say what he wants to. I
shall hear one or two other hon.
Members also and later give my ruling
so far as the legality of the motion is
concerned.

Shri §. V. Ramaswamy (Salem):
Will you admit an amendment for
reference of this Bill to a Select Com-
mittee?

Mr. Deputy-Speaker: But no notice
of it has been given. The rules of
procedure were not discovered now;
they are already there.

Shri S. V. Ramaswamy: Thev were
there but the other amendment was
not ruled out. If you could kindly
examine this point....

Mr. Deputy-Speaker: This is a lame

excuse. Apart from the rules. hon.
Members know fully well that this
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mation for circulation may not be

accepted by the House and so if any

hon. Member wanted, he could bave

asked or moved an amendment for

reference to a Select Committee.

Shri Anandchand: The hon, Home
Minister has given us three cogent
reasons just now as to why he wants
the Bill to be taken into consideration
and why it is no longer possible to
continue Bilaspur as a Part C State.
The first reason is that it is the
tiniest of the Part C States in India.
That I think, was hardly a reason
which could be put before this House
because I think the basic structure of
our Constitution does not recognise
the doing away of tiny States. If
Bilaspur is tiny teday, after you do
away with it Coorg will remain a
tiny State; if this is taken away,
then another will remain or become
tiny. Thus there may come a time
when even a State with a crore or
two crores of people will be con-
sidered tiny when compared to
Uttar Pradesh which has a population
of five crores. That is not the sort of
argument which I expected from the
hon. Home Minister.

The second point was that this
delay for the Bill has been occasioned
by Government's anxiety to make
some provisions for the Bhakra-
Nangal project before this measure
came before the House. I would refer
to this point when I speak further.
Here I would very respectfully say
that Bhakra-Nangal project was one
of the things which put Bilaspur on
the map of India.

1 should like to come back to these
reasons later. Meanwhile, I would like
to put before this House, with your
permission, the picture as it was on
the 15th of August 1947. I am not
pleading—I might say from the very
beginning—the case of Bilaspur as an
Indian State, or as an erstwhile Indian
State. That is no longer in the pic
ture. Tt has gone and I am glad. As
an ex-head of an Indian State, I am
glad at the integration of the States
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and I support and say that without
any hesitation, 1 think it was most
essential to plan the integration of the _
body-politic of the Indian States who
have been closely related with the
rest of India so that democratic re-
publican form of Government might
develop in this country, and this werk
had to be done after Independence.
But what I am saying is this. I am
not pleading the case of Bilaspur as
a Part C State. I am pleading the
case of a State, a constituent part of
the Indian Union, a State which is
one of the 28 units of the federation.
Therefore, with your permissiom, I
would like to go back to the picture
that was presented to us on 15th
August 1947, and 1 propose to trace
‘the course of its development in very
few words and to show how it found
a place in the Part C States.

After Independence, the relationship
that the Indian States had with the
Dominion Government as it emerged,
was through the medium of instru-
menis of accession. Every State signed
this instrument of accession and these
instruments were temporarily restrict-
ed to three points: defence, communi-
cations and foreign affairs. After the
signing of these instruments of acces-
sion in a hurry, if I may say so, it
was realised that for the new sfruc-
ifure of a free democratic India that
was going to emerge, it was necessary
that the States should be fitted in the
democratic structure and therefore,
there was a further development, the
next picture after the instruments of
accession of so many States—about
142 States which signed these were
placed in the first class. There were
another 140 or 120 States which were
placed in the second class and there
was a large body-politic of States-—a
few hundreds of them—which ymwm
might call third class and they were
dealt with just like the small States
in Kathiawar which have been attach-
ed to Baroda. In the light of these
instruments of accession, Government
of India, after independence, embark-
ed upon a very sound and sensible
policy. That was to bring the Indiam
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Stales inte closer relationship with

the Union through the method of
mnegotiation. I want to emphasise the
word ‘negotiatian’. There was no com-
pulsion as the bon. Prime Minister on
80 many occasions said. If there was
egmpulsion, it was compulsion of

events.

Mow what happened? This was
between 15th August 1947 and 26th
Janugry 1950 or I would really call it,
November 1949, because the Constitu-
tion as such was passed by the Con-
stituent Assembly in 1949 and all
these States had been fittad into the
Union with wvarious kinds of agree-
ments. Soeme States emerged as
centrally-administered areas; some be-
came part of the provinces and now
there are States like Orissa, Bombay
and Madhya Pradesh and so on. There
were other States which were formed
into Unions. The basic approach for
all of them. I might respectfully say,
was the same, namely, negotiations,

As one of the acceding States and
as one which signed this instrument
of accession, Bilaspur too had to find
its place in the new India that was
developing. Again this was done
through negotiations through the
Ministry of States, the late Sardar
Patel. I personally had some talks
and I do not want to go into all of
them. As a result of these negotia-
tions, certain decisions were made by
the Government. I am not here
taking the time of the House to quote
from a variety of letters that I had
during this period of negotiations be-
cause they really are not relevant
to the subject matter at issue. The
hon. Home Minister has said that the
Bhakra-Nangal Project was the only
‘basis of Bilaspur’s being an impor-
'tant State. I would ask you to give
me permission to quote from here—
only one from the many letters. This
s a letter written by Mr. V. P.
Menon on lst June. 1948 when these
negotiations were proceeding and I
would read a few lines. ‘I had many
talks with your Development Minis-
ter’, I am quoting: ‘I may tell you
that I have spent on Bilaspur more

A)
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time in argument with you and your
Advisers than I spent in forming the
Madhya Bharat Union.'

‘l have told Your Highness that as
a special case I am prepared to keep
Bilaspur as a separate entity; that I
am again prepared to see that Your
Highness and your people are repre-
sented on the Council. I would further
add that if there is a difference of
opinion between the Administrator
and the Council I shall instruct the
Administrator to refer the matter to
the Government of India for decision.
These are all concessions which I
have made and I would suggest that
you come and sign the agreement’. I
am only giving this as one of the
basis of this agreement. The emer-
gence of Bilaspur was not something
which came out of space. The States
in the Indian Union were not created
out of space. Such a leader—a leader
of the calibre of the late Sardar Patel
who was instrumental in  making
India one compact unit—did not
make a mistake here; it was not a
mistake. Here was, as I pointed out,
a definite issue which was settled in
the only manner possible at that
time. It was a reasonable settlement
by the method of negotiation.

As a result of this, the next step
for the Government of India to take
was to include this in their official
documents. This State has been
accepted by them. What were the
legal consequences? The only con-
sequence of it was the White Paper,
the only authoritative document we
have on the Indian States. This
White Paper on the Indian States
issued by the States Ministry in
March 1950, has on page 47, para-
graph 117, a specific reference to the
State of Bilaspur. It says:

“The group of these East
Punjab Hill States included the
State of Bilaspur. In view of the
location of Bhakra Dam in this
State, which is of all India im-
portance. it was decided to take
the State as a separate centrally
administered unit. The State was
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taken under central administra-
tion on the 12th of October 1948.”

This was the reason given in tihe
White Paper. Then again, in the Cob~
stituent Assembly in 1949—I have not
been able to find out that particular
volume from the library, but I will
guote from memory—to a question
put to Sardar Patel, the then States
Minister as to why Bilaspur which is
not a viable unit has been kept as a
centrally administered area, if I re-
member aright, his reply was that
the public interests demanded that.
Now, those who have, if I may say
so, the background wunder which
Bilaspur emerged as a Part C State—
Bhakra Dam was one of them, I do
not deny—will agree, that when em-
phasis is to be mainly on the
administration and future control of
the project, I think we lose sight of
the very important factor that this
Bhakra-Nangal project affects the
people of the State in a variety of
ways. Here is Bilaspur with its 126
or 127 thousand inhabitants. Here is
Bhakra Dam which when completed
would submerge 4,700 square miles
of the State's territory dispossessing
nearly 17 thousand people. Those
17 thousand people have, as it has
been mentioned even at the time
when the negotiations were made,
done a very great sacrifice for the
common cause. They had agreed to
this dispossession and it was a very
welcome agreement of course, If we
can do something to the rest of India,
we are proud of it. We are proud of
the sacrifice that the people of Bilas-
pur have made. But, there is this dis-
possession, this large upheaval which
was to take place, directly or other-
wise. Radical changes were to take
place in the State of Bilaspur. The
Central Government, therefore, cor-
rectly thought that it would be right
to administer it separately so that all
problems relating to the rehabilita-
tion of the people, all problems re-

lating to the construction of a 'mew,

township of Bilaspur which would
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have to be built, all these things could
be best done if it was centrally con-
trolled, centrally administered and
there was no interference or any
other intermediary—if I may call
them so. It was considered better to
have a direct connection between the
Central Government and Bilaspur.
That was done and the State was
made a Part C State. It was adopted
in the Constitution and that Constitu-
tion was adopted by the Constituent
Assembly. The administration as such
proceeded.

Then, Sir, I come now to the
second point. In this Statement of
Objects and Reasons it is said:

“It was one of the Punjab Hill
States which should normally
have been integrated in Himachal
Pradesh but in view of the loca-
tion of the Bhakra Dam in the
State it was kept as a separate
Part C State. It has accordingly
been decided that it is no longer
necessary to continue Bilaspur as
a separate State....”

May I know as to why it has been
decided so? Is it that one fine morn-
ing the States Minister got up and
he said: “what is the use of Bilas-
pur State? Let us do away with it"?
After all the Constituent Assembly
sat and drafted the Constitution, and
Bilaspur was put as a Part C State.
Certain negotiations were also
entered into under the terms of the
Constitution. Now to say: "“it was
accordingly decided to do away with
it", there must be some reasons.
There must have been some reasons
to put Bilaspur as a Part C State.
Why was the question of doing away
with it not dome in 19517 Why was
it not dome in 1950 when the Con-
stitution was passed, when there was
not even a single Member from Bilas-
pur to plead its cause. The reason is,
if we look into the States Ministry's
report for 1952-53. on page 2—if 1
may. quote from that—the reason is
clearly given. What is the reason!
I
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The reason given therein is ‘adjust-
ment of boundaries’ under the head-
ing ‘Abu “and Bilaspur’. Paragraoh 12
says:

“Bilaspur is the smallest of the
Part C States. It has an area of
"

10 am.
Then the reason given is ‘adjustment
of boundaries’. It says that claims
have now been made and Govern-
ment have therefore decided that it
was no longer necessary to continue
Bilaspur as a separate State and that
it should be merged in Himachal
Pradesh. Therefore, the reason was
the claims of Himachal Pradesh for
the merger of Bilaspur in Himachal
Pradesh on grounds of linguistic and
cultural affinity and probably, no
other reason. Now, let us examine it.
If that was the reason, then obviously
the best course for Government was
to appoint a commission, a body of
inquiry, some men to go to Bilaspur
and take the wishes of the people into
consideration; tell them: “look here,
we are now going to go back upon
our agreements”—not a very pleasant
word, but they can say it. They can
say, although in 1950 we were quite
prepared to keep Bilaspur as a sepa-
rate entity, now 1§ years have passed
and we have come to the conclusion
that we cannot do it. The reasons
perhaps could have been explained.
I do not think that to say that it was
a tiny State and did not affect the
people very much, was any reason.
Many other reasons could have been
advanced. They can say, for the
better security, for betterment, be-
cause Bilaspur was standing in the
way of democratic institutions in this
country, it was necessary to do away
with it: therefore, we have come to
you; Himachal Pradesh has claims on
you; what do you say about it? They
can ask, “Do you want to merge into
Himachal Pradesh; have you affinities
and ties with them?" That would,
obviously, have been the correct
course to take. Even when this claim
was laid by the State of Himachal
Pradesh on the ground of cultural and
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linguistic affinity, the Government of
Punjab also laid claims on Bilaspur.
Here is really a case of a bride with
two suitors who claimed her hand
in marriage, and the Home Minister,
a puritan as he is, has agreed to give
the bride without asking her consent,

Dr. Katju: What does the bride
say? Does she want to remain a
virgin?

Shri Anandchand: If she wanted to
remain one, she had every right to
say so.

What happened was, when there
were these counter claims, the con-
ference was held, the great conference
about which page 3 of the report is
full, when all the representatives
were asked: representatives from
Himachal Pradesh, representatives
from . Punjab, representatives from
PEPSU and Rajasthan, but no repre-
sentative from Bilaspur, If there was
one, it was the Chief Commissioner,
a functionary of the Government of
India and he could not speak on be-
half of the people of Bilaspur whether
they wanted merger with A or B.

Shri Algu Rai Shastri (Azamgarh
Distt.—East ocum  Ballia Distt.—
West): You were not consulted?

Shri Anandchand: No; at no stage

Shri Algu Rai Shastri: That is very
strange.

Shri Anandchand: In that confers
ence of 18th August 1952, the Central
Government came to a decision. What
was that decision? The decision was
this. After the conference of all the
States, it has been decided that a
statutory body or corporation should
be set up for the Bhakra-Nangal pro-
ject, and after this project has been
handed over to the statutory body,
Bilaspur was to be merged into Hima-
chal Pradesh, because as we found in
the newspaper reports anda other
things, that the claims of Punjab on
Bilaspur were rejected because they
were not given any credence. The
idea was that really these people had
much more cultural and other affini-
ties with Himachal Pradesh. Here
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again, as I said, is one of the most
undemocratic decisions so far taken,
a glaring example of an important
decision being taken without consult-
ing the people of the State.

What was the reaction? The first
reaction was a petition to the Gov-
ernment of India. If the people did
not want that decision, if the people
thought that the decision was wrong,
the obvious course was to petition,
and a petition was submitted to the
hon. Home Minister himself. That
petition was signed, I think, by 42,000
-people. I can speak with some autho-
rity. Here is another petition now.
The first was in 1952 as soon as the
decision was taken, because it was
not implemented. There was no Bill
at .that stage. In that petition a re-

" quest was made that the decision was
wrong, that almost a commitment had
been made when the Bhakra-Nangal
project had not even started and the
people facing dispossession had not
been rehabilitated, and therefore, the
Government of India should recon-
sider the decision. From 1952 to 1954
nothing was done in the matter. The
hon. Home Minister has been saying
here that the idea was to protect or
safeguard the Bhakra-Nangal project:
nothing, however, was done in the
matter. I tiink I would not be wrong
in saying that the withholding of the
implementation of the outcome of that
conference in 1952 was purely on
account of the wvehement opposition
made by the Punjab Government to
that decision. Here I say that with
some authority because on the very
next day of this decision, the Chief
Minister of the Government of Punjab
made a Press statement. an important
Press statement, referring to this
decision, and with your permission, I
will quote a few words from that.
Shri Bhimsen Sachar. in a Press con.
ference on the very next day to this
decision, ie., 19th August, 1952, said,
inter alia:

“The point of view of the
Punjab Government that the
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decision as to the merger of Bilas-
pur should be subject to the
paramount needs of the Bhakra
Dam and Nangal Canal was
accepted....”

“...During the course of the:
discussion the Prime Minister of
India suggested that it might be
desirable to set up an indepen-
dent Authority in order to safe-
guard the interests of the Bhakra
Dam Project. In that case the
Prime Minister said it would be
immaterial to  which State the
Bilaspur territory belo:}ged.”

That shows that there was a tussle
between the two States about the
point as to which State this territory
should go.

“Up to the last the Punjab
stuck to the view that the ques-
tion as to whether the whole of
the Bilaspur State should form a
part of Himachal Pradesh should
be deferred till after the exami-
nation and adoption of the pro-
posal to set up an independent
authority for Bhakra-Nangal
Project, as unless the question of
the powers and functions of the
proposed authority had been
agreed upon it would be pre-
mature to take a decision on that
point.”

This is what happened. This is
really the reason why from 1952 to
1954 the decision, as I said, could not
be - implemented and also, if T may
say so with due respect though pro-
bably the hon. Home Minister would
deny it. perhaps the entreaties, the
telegrams and the representations of
the 42.000 people had some effect.
and I very much hope they would
have even now—I refer to the other
petition now before this House—
some effect.

Matters went on like this, but then
suddenly, as it were this Bill has
come to us in 1954. I was very care-
fully reading the arguments advanced
by the hon. States Minister in his

'
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speech in the Council of States when
this Bill was taken into consideration.
1 think there is some law or ruling
that the proceedings there cannot be
quoted in this House. Therefore, I
would not like to say the exact words
which the hon. Home Minister said,
but he said something to this effect
about the urgency of the measure.
The reason why Bilaspur as such
should be integrated and this Bill
should be passed is the administra-
tive structure there as such needs
change. There is the Chief Commis-
sioner, he said, whom we have
changed. We appointed a functionary
from Himachal Pradesh. The Lit.-
Governor was appointed as Chief
Commissioner. Still there is no im-
provement. And there is the urge on
the part of the people that something
should be done, and therefore the
only thing that can be done is to do
away with Bilaspur. Because the
Central administration cannot im-
prove that, do away with it. That was
hardly a reason I thought, coming
from wvery responsible quarters; that
because the Central administration
there was not proceeding as well as
it should have proceeded, therefore
the best thing is to let this entity
disappear. The same reason could be
advanced tomorrow if the administra-
tion fails in any other state—let us
do away with that also. But that is
hardly a reason. If that is really the
reason, the position could be re-
medied. If this Chief Commissioner
from Himachal Pradesh, or the Lt.-
Governor of Himachal Pradesh as
Chie!f Commissioner, did mnot work,
the Centre could have appointed an-
other Chief Commissioner, could have
appointed a Deputy Chief Commis-
sioner if they had no intention to
i provide a Chief Commissioner. Things

would have improved, most certainly ’

they would have, That they had
deteriorated and the very fact that
the hon. Home Minister has admitted
" that there was deterioration, I think,
bears out what small criticism I put
in in this House in the previous
debate in the House when I said that
the administration had deteriorated.
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At that time the States Minister was
not prepared to admit it. At that time
he said there were no functionaries
as Judicial Commissioner. There was
no big secretariat as in U.P, Teday,
the hon. States Minister says: “"We do
not want a large secretariat or the
Judicial Commissioner. We do not
wan.t this top-heavy administration”.
I think that bears out this point that
there were these functionaries, that
these functionaries continue and they
do their work. After all, if it is a
large unit or a large State, they would
do more work. If it is a small area,
they would do lesser work, but work
is done. Since it is a centrally
administered unit of India, howso-
ever tiny it might be, there are func-
tions to be performed, all those func-
tions about laws, the application of
laws about decisions in the Courts
and on wvarious communications that
come from the different Ministries
about how the procedure has to be
adopted there. All these functions are
there. So, this statement that the
administration as such has been
paralysed, was not proceeding pro-
perly. is hardly a reason to be given
for doing away with the entity of
the State or the right of the people
to live or enjoy the rights of a parti-
cular political status. So. as I have
said, the only reason was that Bilas-
pur should be merged on grounds of
linguistic and cultural affinity. and
that there should be a corporation or
a statutory body, before it was merged.
Here we have the two pre-requisites
or the two guiding factors which
brought about the 1952 decision.
Here, if I may respectfully point out.
were also the grounds for the Gowv-
ernment of India to cure the injustice
that had been done under this deci-
sion of 18th August 1952. How was
it to be cured? If the merger was to
take place on grounds of cultural and
linguistic  affinity, it having taken
place in December 1952, that you had
already appointed a States Reoregani-
sation Commission, here was a method
by which you can say, well. let the:
case be referred to the States Re-
organisation Commission, because we
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have not asked the people of Bilas-
pur, because the people of Bilaspur
protest against this merger, because
this merger has to take place on
grounds of linguistic and cultural
affinity, and because we have here a
forum and a body which is solely for
the purposes of determining as to
whichh areas have cultural affinity
with which areas, and also for the
purpose of determining which con-
stituent units of the Indian Union
have a right to live in the future.
And Bilaspur was such a unit on the
29th December 1953, when thre. Gov-
ernment of India and the Home
Ministry passed this Resolution and
said that the terms of reference of
this Commission - would be, among
other things,” to examine the whole
question of the reorganmisation o_t the
States of the Indian Union. with a
view to promote the we].taie o:!tthe
people of each constituent unit as
well as of the mnation as a whup.
Bilaspur was such a constituent unit,
and it still is. How are its intergsts
to be promoted, if at the very time
when this Commission is soir{g 1:nto
the whole question of reotga‘::sahon.
at the w time when they are
g'ylng to regw the map of India by
common consent, you whisk away
these entities one by one. Today, you
whisk away Bilaspur, tomorrow you
may whisk away some other Stn_te,
and on the third day, you may wh_xsk
away a third State. If you are going
to do so, why appoint this States Re-
organisation Commission?

Now, there has been a reply to this
point by the hon. Minister of States,
in the Council of States. When the
same argument was raised in the
Upper House, the reply was that it
is not the States Reorganisation Com-
mission that is going to decide, but
that it is the Parliament that is going
to decide it. By that, I think, the
States Minister meant that Parlia-
ment, which tomorrow can decide on

the recommendation of the States Re-

organisation Commission, can today
decide in anticipation of them. I agree
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with you; I subscribe to it entirely
that the sovereign character of the
Parliament of India, which is the
sovereign law-making body of India
is unchallenged. We can pass any law;
tomorrow we can amalgamate the
whole of the territories of India into
one State, under this article of the
Constitution, if it is conducive to the
good government and the betterment
of the people and of the nation as a
whole. But then the point is this. If
we are going to do all these things, if
we .are going to visit each of these
little areas or small areas or villages
—five hundred and odd of them are
there—and if we are going to hold
a commission of inquiry there as to
with which area the people of a parti-
cular area have cultural or other affi-
nities, if that is the function which
we are to do, how are we going to
function as government in other larger
spheres in the country? Obviously, we
have to devise a body or a forum,
under which all these linguistic and
cultural claims can be considered, and
on the floor of which or before which
all these points are given due weight
and attention. When that forum has
given its recommendations, we should
proceed further in the matter. I agree
that the high-powered commission is
not a high-powered commission at all;
it is only a States Reorganisation
Commission. If it were a high-powered
commission, naturally, we would have
had to abide by its verdict. I am not,
however, pleading here as to what
thre States Reorganisation Commis-
sion should be. I am only saying that
once we have made that forum, and
once we have established a certain
procedure for the reorganisation of
the States of the Indian Union, what
are we proposing to do in this Bill?
We are proposing to create a new
State of Himachal Pradesh by unit-
ing both- these States.

We are creating a State or giving
parliamentary sanction to bring into
existence an entity which even after
merger {s a Part C State, not a Part
A or Part B State, but a Part C
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State which even after the union of
both these States would have a popu-
lation only of 11 lakhs of people—
the population perhaps of any district
in Punjab or UP. or Bombay. If the
hon. the States Minister has stated in
his Statement of Objects and Reasons
that Bilaspur is not a viable State,
I respectfully point out to lim that
Himachal Pradesh is also not a viable
State. So that argument cannot hold
water. Therefore, if we were. by unit-
ing both these States, to create a
State with viability, I would have
understood it. We have done some-
thing here; we are creating a new
State in India in the fifth year of the
Republic, as he has given in his
amendment:

“Be it enacted by Parliament
in the Fifth year of our Republic
as follows..."

Is it not to wipe off in the fifth year
of our Republic the State of Bilaspur
against the will of the people?

Shri Algu Rai Shastri:
tiniest State.

Shri Anandchand: The tiniest has a
right to live. If you are ten brothers
in a family and one is very tiny, do
you mean to say that the tiniest
should be murdered?

So, Sir, the point is that in all these
matters we have to give much larger
consideration to this problem than has
been given heretofore. And there
was a reason, as I was pointing out,
there was a condition under which
the Central Government could have
asked the people. They had the forum
of the States Reorganisation Commis-
sion to say: ‘We will leave the deci-
sion of 18th August subject to rati-
fication. Here is the States Reorgani-
sation Commission. We will refer it
to them. We shall wash our hands of
the foul smell that we are taking a
decision ex parte’, That was not done.

Then what {s the urgency about it?
I do not know from the Statement of
Objects and Reasons what urgency
there is about this. The very fact that
there is no urgency, if I may respect-
fully point out to the House, iIs a

It is the
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glaring fact. What is the urgency of
this business before the House? I am
not conversant with all the Rules of
Procedure, But I heard from
Mr. Tulsidas who is a member of the
Business Advisory Committee that
there were originally about 16 or 17
odd measures which Parliament was
expected to pass by the 15th May and
disperse. But with the continuation of
the session for another four or five
years, the Himachal Pradesh and
Bilaspur (New State) Bill must be
brought before you! What is the
urgency I cannot understand. What is
the urgency for bringing about a union
of these States? And when is the
Union to come into effect? There is
no appointed date. The Union is to
come into operation when the Govern-
ment of India pleases! If there was
any urgency, I should have thought
that the very first thing that the Gov-
ernment would put in this Bill was
an appointed date on which it would
come into operation. The very fact
that the Government has made that
very indefinite disproves the urgency.
This Bill will come into effect on the
day the Government may issue a
gazette notification. So what does it
mean? It means that after the pas-
sage of this Bill, Government can sit
three years before the new State is
formed.

An Hon. Member: Persuade them.

Shri Anandchand: There is no gues-
tion of persuasion. It means that
they want to be indefinite. And if
they want to be indefinite, then why
do they not refer it to the Reorganisa-
tion Commission?  (Interruption.) I
want to have an opportunity in the
House to show how injustice is done.
I do not want to go to the Ion.
Minister's office and have my say.
That is hardly the forum for me; that
is for the petitioner. I have not come
here as a petitioner; 1 have come as
one of the Members of the House to
put before the House my poimt of
view. It is the people who are sove-
reign; Governments after ‘all, are
created by the will of the people; they
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rise and fall with the will of the
Ppeople.

So I should have thought that that
was the proper thing to do. Now,
there had to be repercussions. When
@ wrong decision is taken, when a
double wrong is committed, those
people who are politically alive—I
am glad to say so—to a certain ex-
tent, naturally react. There had to be
some sort of reaction and that re-
action was referred to by my hon.
friend, the States Minister, when the
Bill was before the Upper House. He
said there had been some disturbance
of ‘emotional tranquillity’ in Bilas-
pur—not public tranquillity. I thought
it was public tranquillity, but now it
was described as ‘emotional tranquil-
lity'—it is a new word to use. What
It probably meant was that all these
$041 signatories were going round in
each of those small villages. Now,
Members of this House, except pro-
bably a few, have not seen Bilaspur,
I was born there: I have lived there
all these years and I am glad I have
all possible contacts with the people,
with the humblest man there. I take
no credit for that. As a Member of
Parliament, it is my duty. All those
are poor people spread out in the
villages on the hili-tops and on the
banks of the river. The whole popu-
lation is 1.26.000 which the hon. Home
Minister always flings on our face.
He always says here is a population
of 1,26000 in a Part C State. I
say in reply to him: what is the popu-
lation of Coorg, which is another
Part C State? It has only a popula-
tion of about two lakhs. If that is to
go. let us have a proper measure for
all these Part C States to go. Let
there be a proper principle for their
extermination, a proper principle by
which all these States could go. Let
there be a uniform principle by all
means. But the procedure should be
there. After all, this is a question of
one of the constituent parts of the
Indian union: this is a question of a
State of India. howsoever small it
may be. If you are going to adopt a
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policy of exterminating these States,.
the questions in respect of which are
integrated with gther major ques-
tions, without consulting the people,.
will of the people, where will demo-
cracy be? It cannot flourish in this.
country. I think it would be a wrong
step if we are to consider this pro--
blem in the way in which it is being
done.

I heard my hon. friend from Mani--
pur speaking the other day. I never
met him but I remember his words,
He was very outright in his speech
and said that if it was possible for
him to do gol mal, he would do gol
mal. He is not there today to do gol’
mal. But I can do no gol mal. I can
only plead before the House that an
injustice should not be done. Then
there will be no occasion for any gol
mal, whether in Tripura, Manipur,.
Himachal Pradesh, Bilaspur, Coorg or
any other State.

Shri Radhelal Vyas (Ujjain): How
much time will be given to the hon..
Member? You said that only two
hours have been allotted to this Bill.
We would like to know how much-
time will be given to us?

Mr. Deputy-Speaker; I was con-
sidering this matter myself. Two
hours have been allowed by the Busi~
ness Advisory Committee. I find that
a number of amendments have been.
tabled by the hon. Member, who is
now in possession of the House, on
almost every clause of this Bill. There
is no other hon, Member who has
given notice of amendments. Already
the hon. Member has taken one Bill
hour and I cannot extend the period
of time.

Some Hon. Members: No, Sir.

Mr. Deputy-Speaker: What is this
‘No' about? The hon. Member started
at 9-26. What is the time now” What
is the meaning of 'No’ then? I am
noting down the time in these matters,
There is the office here. In  such
matters, it very often embarrasses
me when hon. Members say ‘No". It
is one thing for hon, Members to say
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that they may be given more time. 1
have no objection to their saying so.
When an hon. Member is in posses-
sion of the House, he may speak on
all matters relating to the Bill. 1
have given him one hour and I hope
he will finish soon. Otherwise, there
may not be time even for the hon.
Minister to speak, and I will have
10 put the whole thing to the vote
<0f the House straightaway.

Shri Anandchand: I shall finish in
-a few minutes. I was referring to the
reactions of such a measure. The
-only reaction which was a correct
parliamentary reaction, which was a
perfectly constitutional reaction, was
to bring all this, in equity, to the
Houses of Parliament and say, this is
‘wwhat has happened. This is what we
pray for, and please consider our
prayer. Now, this petition has been
presented to this august House. It
has a signature of something like
45,000 people of Bilaspur, though my
hon. friend, the Home Minister, says
“I do not know how they obtained it’.
Well, in the present status in which
the people of Bilaspur are living—I
-am one of those who are living there—
we have hardly any of this police
‘force, hardly any military which we
can order about, in which case one
could order the people to put their
thumb impression. There is nothing
-of the kind. What has now been pre-
sented is an address signed by most
people of the State of Bilaspur. It is
on the Table of the House. Accord-
ing to the rules, the name of each
individual, the address of each indivi-
«dual, his kamura, as they call it, are
all there. If there is anything wrong
‘in them, you could call the concerned
people and ask them whether they
-did it or not, whether they subscrib-
ed to the petition or not. That is the
+end of jt. But the point is, this peti-
tion has been sent. There have also
“been  representations to the Chief
‘Commissioner of Bilaspur. who, at the
present moment. is the Lt.-Governor
of Himachal Pradesh. He is acting in
"both capacities. - We have nothing
against him. He is a person who is
~very nice, who is of a very high calibre,

»
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and as the hon. Home Minister said,
we are very happy that he is enjoying
the confidence of the President of
India. Owur relations with him are
very happy. But, in this parti-
cular matter of Bilaspur .and its
future, we have taken the liber-
ty with the Chief Commissioner
as our Chief Commissioner--and
I would say it was a natural
liberty—and we have approached him
and said, 'Here is our representation,
will you please put it up to the Gov-
ernment of India and say that the
people as such resent this measure
and they want that this measure
should not be proceeded with'?

I would not go into the grounds of
the petition. I have said more or less
whatever is contained in it. Although
I went to the hon. Speaker and
wanted to have this petition circulat-
ed, there was no time for circulation
because he said the Bill is coming up
tomorrow and it cannot go to the Peti-
tions Committee now. So, the contents
of the petition could ot be circu-
lated to the House. Therefore, I
would, with your permission, read
only four or five lines from that. They
say that there is no reason why the
people of a Part C State should not
be consulted about their_ future, when
the Government of India have admit-
ted this even in the casé of Chander-
nagore, whhich is only an area with
26.000 inhabitants, the right of self-
determination. Chandernagore is going
to be merged with West Bengal It
was a French territory. Admitted.
Bilaspur was an Indian State. When
this area of Chandernagore, with
26,000 inhabitants came directly to
India. when its administration—de
facto—was transferred from the
French, the Prime Minister himself
had declared on the 3rd February,
1949 that arrangements for the as-
sociation of the Settlement with the
Indian Union will be in conformity
with our declared policy and be regu-
lated according to the wishes of the
people with whom there would be the
fullest consultation. Tn pursuance of
this declaration of policy a Commis-
sion of Inquiry was appointed—the
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Jha Commission—and the Commis-
sion’s Report is here. He went to the
people of Chandernagore, asked them
what they wanted about their future
status. 1 am glad that as sensible
people—I do not say we are insensible
that way—they said that they would
naturally like to merge with West
Bengal which is their neighbour. At
the same time, they wanted certain
cultural and other things to be taken
into consideration. This report has
made out a case for them and it
pleads their case. It says, give them
good treatment, let there be a Cor-
poration for Chandernagore, let there
be even a seat for Chandernagore in
the West Bengal Assembly with only
26,000 people, though according to the
Constitution you cannot have a re-
presentative for less than 75.000
people or so. Here we have got this
Bilaspur State which is a bigger area,
we have created something out of the
hills or even plains, whatever it may
be, it is a Part C State of the Union
of India. We want extensive lands.
Let us do something for them. They
want lands and there is no land in
the Himachal Pradesh, It has been
found out that there iz no land for
their resettlement. They have time
and again said that they want land
from ‘Punjab and Punjab refuses.
Why? Because the bride is not being
offered to Punjab, because this place
would not go to them, they do not
want to give or part with good 30,000
acres of Punjab land. Here is a ques-
tion. whether the Central Govern-
ment iz going to .ehabilitate and
establisht these people. He has made
mention of section 31. What does this
section 31 speak of? It says:

 “Nothing in this Act shall be
deemed to derogate fram the
powers of the Central Govern-
ment to make such arrangements
or to take such action in relation
to the Bhakra-Nangal Project as
may. having due regard to the
purposes of the Project be neces-
sary to ensure its proper adminis-
tration and effective implementa-
tion.”
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This only saves for the Government
the power to see that the Bhakra-
Nangal Project is properly adminis-
tered and effectively implemented. No
word about the 17,000 people who will
go to dogs. What about their rehabili-
tation? We are here being uprooted
because of this dam. Under this
section there is no power to issue
directions to the Punjab Government
to allot us lands. By our making
sacrifice Delhi will get electricity. I
read in the papers that Bhakra-Nangal
is going to produce electricity for
Dethi to run trains. Millions of acres
of land are going to be cultivated and
crops are to be raised and the people
of Bilaspur by whose sacrifice all this
is possible are going to be erased.
That, 1 would call is hardly justice:
it is not fair. Therefore, with due
respect, I would urge this hon. House
to take all these factors into consi-
deration, namely, the reason why this
measure has come, whether there is
any urgency and whether in the shape
of things to come, in the India that
we want to create, an India of yiable
units, where alone democracy can
flourish in its proper perspective, this
new State which will come out of
this Bill, with its 11 lakhs of people.
with its deficit financing, can exist
properly. According to the Himachal
Pradesh's budget, its revenue is
Rs. 1,25.00,000, while its expenditure
is about Rs. 2,40,00,000, and the
balance is made up of subsidies which
Parliament allows every year. With-
out subsidies from Parliament, it can-
not exist. Bilaspur, of course, is also
a deficit State. What is the use of
the deficit State of Himachal Pradesh
being merged with another deficit
State of Bilaspur? Ts there any
algebraic process by which you can
make these two minuses into a plus?
Here, Sir, minus and minus will still
be minus, and so what is the use of

" adding them together? T would sav

that it is hardly fair to the people of
Rilaspur State and T would say even
in the people of Himachal Pradesh.
hecause they themselves have to fight
a battle before the States Reorganisa-
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"tion Commission tomorrow in connec-
tion with a larger Punjab. I would
respectfully submit that the Bill, at
the present stage, be not taken into
consideration, that the Bill be refer-
red to the State Reorganisation Com-
mission, that the States Ministry
appoint an enquiry commission, as
they have appointed in the case of
Chandernagore, to go and ascertain
the wishes of the people, and after the
recommendations of that commission
have been placed on the Table of the
House, the House may do whatever
it likes. It is a sovereign body and it
may do whatever it pleases at that
time.

Mr. Deputy-Speaker: With regard
to the point raised by Mr. More, I
may inform him and the House that
I had sent for the Rules of Procedure
of the other House, and they are also
word for word similar to the Rules
of Procedure of this House.

Shri 8, 5. Mere: 1 quite see that
there are many provisions under rule
154. If we go to rule 91, it has got
a wider aspect.

Mr. Deputy-Speaker: Rule 91 relates
to motions after introduction of Bills.

Shri S. S. More: I quite see that. I
am just comparing these two rules.
Under rule 91, a Member is permitted
s0 make at least four motiong of
different sorts. By the separate
section on page 39 of the Rules of
Procedure, it is' restricted in its mean-
ing, and I may say, after reading all
these provisions. that you are in a
way right in saying that, but I would
rather go to the spirit. As far as the
interpretation of the letter is con-
cerned, I may concede you are right,
but on occasions when we are to inter-
pret rules or laws. we have to see
the spirit of the legislation. the spirit
of the particular motion. and that is
why I say that we have to take into
account the purpose for which the
Council of States has been created.
The Council of States has been
created for the purpose of sitting as
a revising body, because the House
of the People, which is supposed to
be representative of the people, may
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in its own enthusiasm come to some
rash decisions or rash conclusions or
rash estimations. A body of elders,
who are supposed to deliberate in a
cooler manner is to sit there. There-
fore, I say that the right of ascertain-
ing public opinion of this original
body or this paramount body should
not be denied. As a matter of fact,
our composition is based on public
opinion; we are directly elected by the
people, while the Council of States is
elected by the States. We are much
more concerned in ascertaining public
opinion, because if we do not ascertain
public opinion, possibly next time we
will find it extremely difficult to be
here. My submission is that this body,
owing its origin to the will and sup-
port of the people, has more often to
consult the people, and., therefore,
its right of circulating the Bill for
eliciting pub’’c opinion, in spite of
the fact that it has been passed by
the other House, is not restrictive.
This. I believe, is the spirit of our
Constitution: this I believe is the
spirit of the federal structure of Gov-
ernment that we are having in this
country. I would, therefore, say that
you will be pleased to give your inter-
pretation in a manner which will not
place any restriction on the sovereign
powers of this particular House.

Shri  Velayudhan (Quilon cum
Mavelikkara—Reserved—Sch. Castes):
The House can throw the Bill out.

Shri 8. 8. More: My hon. friend
Mr. Velayudhan is giving his own
ruling from that side of the House.

On the merits of this measure, I
have nothing to say, except that I
entirely agree with the hon, Home
Minister that all these small Part C
States should be. abolished. Schedule
I of the Constitution has enumerated
as many as ten States under Part C.
1 do not see any reason why these
ten States should be there. Under the
Constitution the Central Government
which federates the warious consti-
tuent units are given certain powers;
but the Centre is out to have more
powers and more beggars at its doors.
Therefore this retinue of Class C
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States is maintained, with beggars’
bowls in their hands. They will be
Eoing to States Minister and Finance
Minister for help.

As far as Bilaspur is concerned, it
Taises an important point of law.
Under Article 363 whenever there is
any dispute regarding any agreement
or covenant, or pact, between a ruler
of a State and the Gbvernment of
India that dispute cannot be enquired
into by the Supreme Court. The
jurisdiction of the court has been
taken away. Now we find that there
is a dispute. The ex-Ruler has spoken
with great vehemence, though with
restraint. He has pointed out that the
original agreement which the Minister
of States has entered into with him on
‘behalf of the Government of India
has been flouted. I may say that the
ex-Rulers entered into agreement with
the Government of India in their own
interests and against the interests of
the subjects. So. these agreements
should not carry any sanctity. But if
+we are taking our stand on our Con-
stitution, then we have to see that
every article which is relevant is given
effect to.

Article 363 which I have already
Teferred to says that if there is any
dispute the Supreme Court will not go
into it. Then, which is the body that
will go into it? But there is an arti-
cle, No. 143, which gives power to
the President to consult the Supreme
Court. The Supreme Court can come
in not as Supreme Court, but as the
authority referred to under article
143.

Now,\ Sir, this House has to assume
great responsibility. The question of
interpretation of a particular article
of the Comstitution has been posed
‘before us. I am not prepared to attach
any importance to the other matters,
like the right of self-determination,
‘because the time at my disposal is
short. But what about the constitu-
tional point? I quite see that Bilaspur
is a very small State. But its ex-Ruler
has raised one of the major issues,
though his State is not a major State.

t
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Now, what is to be done regarding this
particular law point? We have seen
that there is a clear dispute between
the ex-Ruler and the Government of
India regarding the terms of that
agreement. He is maintaining a posi-
tion that under the terms of the agree-
ment, you are bound to maintain
Bilaspur as a separate entity and if
you are not sticking to it and passing
this measure, it means that you are
flouting the terms of that agreement.
If there is no such dispute regarding
the terms of the agreement and its
binding effect before this House then
I think there is no objection in passing
this Bill. If there is any such dispute,
I think it is a matter which should
be referred to the President for his
consultation under article 143. Then
only we shall be given some assurance.
I went into one of these and 1 feel
that the Government of India were in
their effprt to merge the different
States entered into wrong agreements
with the ex-Rulers just to tempt them
to sign. All these agreements stand in
a different category. As far as articles
362 and 363 are concerned, these pro-
visions should be taken into conside-
ration in passing any law . relating to
the agreements and convénants enter-
ed into by the Government of India
with the ex-rulers. They referred to
article 291 and say that is the spirit
in which the Constitution has been
passed. If I have got some grievance
against this Constitution, I will get it
properly amended but as long as it is
not amefided, we must work that Con-
stitution, and therefore, I submit that
this is a constitutional issue in which
the President does step in and there-
fore, we must give an opportunity to
the President. We can very well post-
pone the discussion on this matter or
its consideration and give an oppor-
tunity to thre President to take steps
under article 143 by inviting the
opinion of the Supreme Court whether
the contention of the ex-ruler that
this measure is in violation of the
agreement entered into is correct or
not. That is my humble submission.
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. Mr. Depuaty-Speaker: Soon after the
amendment is moved, nermally I must
place the amendment before the House,
So far as this point is concerned, the
amendment of Shri Anandchandji
wants that the Bill be circulated for
the purpose of eliciting opinion there-
on by the 1st October 1954. My atten-
tion has been drawn to rule No. 91.
It relates to motions after introduce
tion of bills: that is when they origi-
nate in this House. It mentions the
kinds of motions that can be moved
as an amendment to the motion for
consideration. 91 (iv) refers to circu-
lation for the purpose of eliciting
opinions thereon. But the relevant
rule is 163. That relates to the motions
that can be made regarding a Bill
which originated in the Council of
States and was transmitted to this
House. That rule definitely says that
it can only refer to a Select Com-
mittee. There is no reference to cin
culation for eliciting public opinion.
Mr. More also agrees that so far as
the strict letter of law is concerned,
the rule does not permit or make any
provisions for a motion of this kind,
an amendment seeking circulation...

Shri Anandchand: I want to submit
one point.

Mr. Deputy-Speaker: I am not going
to allow this hereafter. There must
be an end to this.

My attention was drawn to the pro-
visions of the general principle that
the upper chamber is only a revisory
chamber. Normally it must be a re-
visory chamber but the Constitution,
except with respect to certain Bills,
says that other Bills can be introduced
in any of the Houses. To that extent,
the provisions of the Constitution,
whatever might have been originally
intended, negative such a contention
and I cannot go merely to the spirit
of .the Constitution. It may be desir-
able by way of convention to estab-
lish that all such Bills of importance
must originate in this House with a
view to see that the representatives
of the people, directly elected, might
bring their minds to bear upon these
and take all these steps. Then the

162 PSD.
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procedure is much more elabo-
rate which is not so when the Bill origi-
nates in the other House and comes to
this House. As a matter of convention
all important Bills are to originate in
this House, giving the Members ample
opportunity, instead of fettering the
discretion of this House. I am help-
less so far as this matter is concerned.
A Bill of this kind can originate in the
other House and when it comes to this
House the only amendment that can
be made to the motion is for referring
the Bill to a Select Committee. If it
was the first impression possibly, I
might have considered it. On a prior
oceasion on a similar matter, I gave
another ruling. Consistency to a
large extent is always better than in-
consistency. Therefore, I propose to
follow the previous ruling and rule
this amendment out of order.

Now, I call upon Shri Radhelal
Viyas, but I would request hon. Mem-
bers to be very brief; only five minut-
es each.

*ft iee @Tw . IwEE TE-
W@, #F 3t faeraye & Fraffaa 7m-
AT §5E & AW FT qgT AW J GAT
H R swwar & & I sy gafy
&1 A FT hEeT FC AT € @R
T T & FA Ug X o fam
F fa0 & Frawl &3 1 fvig fean
§ | =, SRR LY W, 1Y %
fa %t &1 97 el A1 gl € o
femré #% Fgy fir faemag ST HY oW
wET TEE ¥ T A w5 @r
T | I o @Yo fro I F TF TF
1 oY q7F 9T 97 FT GAAT R IT 0¥
F g ® AT F1E 3 AR 7 T
saey free fF 9w a9 & Tw AR
AT we faomgeR & sy §
WY §HT AT TR 9T 99 9T a1
AT FE P AT A G . . . L

ot avigy : @ T T R )
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st Tuers aw : § Y, 9@ A
T FT A Fg WE |

oy aegeiz : AT o W A
FETeT 5l 9 )

=it TAE W ;. A9 9T A
{g’nﬁ’zmqﬁﬁﬁﬁwmﬁm
Iq o | frviwror faar qr ot A oF
w4 =9 ard 51 5w § 5 a8 vw e
+t g T AT TR T R F
F Fga g 4 | T TR ©E
3 fom a@ ¥ Foeal ST R
forar i 2aft Tt & s for ST
Rk gfoar & sm fear 3@ I
# geredr & A1 Sad f # T
2 2 qET § 1< T IAHY JAAT AT
gfaar 1 aden ar f& gF T &
IR AT ATF R 9% 99
TR HAE | L9%e ¥ forw ww R
fafear s 7 98 oM fean fF am-
 aT T g T Ol § O
a7 ST & 99 aug faemye 2
w1 feafa oY 7 ofir, AF T wEH
# i A faomage €T F o F7
g1 frer A & it aw fa a% a7t
9% @7 97 AT AT agi Ay feafa w1 A
Freqae fFam S AT 9 F A9
Fg a5a1 § 5 fammg & art & /gq
Froar a Aew g WK FE st
¥ wa o ATH g, 98 § aF ama
T@aT g | WY 9 T aeE T #
fr g9 97 FX At W AT | S
9 Ye-¥¢ ¥ W feafa @, 5w A%
o fege ¥ oF aga I3 WA
dar 9t I9 G FHT F TR 4,
T qeEIfe darciar 3% awE
¥ TF IELT Y AT A AT E ¢
“One fails to understand how the
Bhakhra Dam assumes an All India
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character any meore than the numer-
ous dams which are being built or,
are contemplateq in the various
Provinces or States, nor is it easy to see
the relevancy of this facl in relation to
the political set up of a State. Le* it be
remembered that the State is casily the
worst State in India not excluding
Hyderabad. The vagaries of the prince
of Bilaspur have attained a notoriety

not easy to equal or excel by any other
prince.”

T For e ifear 2z dge
ww #@ efe Y § Ry
seqy dfsq wARER W@ dEw 4,
TF yEmE oW fFwr W@ oSw
yaE A faomgr @2 § aw &
weifadte &1 Sadistic perver-
sity e #X agi ag e faaw
e § fr faemgr 7 wafes w7
& four ag wm o 5 e 1 wafas
Fg A EHI GAW FE S T ... .

st ARET g B €

dfeq aragen aq (fF=T FMAYT
gfiqor 7 foor geET—gF) @ gy AW
T=E |

st THETe WE g FE A9F 6B
o1 9= g g w4 dfen sEe™ dgE
T & i of I qEWT S A ST
frerr o faemqe F T 77
& fod = a7 a1 s af oy gam ar ?
FEAF St ITF TS H avfEs TE a
% 4 I 9T g ArET a4 oy mw av
fif o 9% TS9 A 7 AW FCES |

Tro W ¥ (AAER) /AT
T T § !

Gfed TIeFe qQET: ST S |

st TR T SATH : TEH AT F
K WA g F1 aaers 5o
vo ¥ fow a9 fr it fomedl & 7w
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fege™ # We Q7§ @A W
4ot @ 9 I THT A" Lh &
T 1 0 Hifer faeeR § g 6
37 dfer d s g vF At ¥ A
mﬁag{ﬁnﬁaﬁﬁgﬁmé
fr sdfer d femR 7@ T a8
e T a1 fF

“We should negotiate with the Indian
Government if they are prepared to
negotiate with us on equal terms. We
are not prepared to negotiate...”

Shri Anandchand: Is this all rele-
vant?

Shri Tulsidas (Mehsana West): Is
any matter prior to the agreement rele-
vant?

Dr. Suresh Chandra: Mentality of

the rulers: from that point of view, it
is relevant.

Shri S. S§. More: What
Hyderabad, (Interruption)

Mr. Deputy-Speaker: Order, order.
The present question is this. The ruler
has gone out.

about

Shri S. S. More: Gone out?

Mr. Deputy-Speaker: The hon. Mem-
ber need not amend my statement. The
ruler is not there. It is a Part C State.
The ruler, no doubt, is the representa-
tive of the people. Here, he does not
speak in the capacity as the ruler.
Though it was taken up by Shri
S. S. More, the ruler himself did not
say so, that it is beside the point, ete.
It is open to any hon. Mem-
ber to say that the wishes of
the people had not been consult-
ed that it is wrong, and that
other provisions have not been made.
Seventeen thousand people have surren-
dered their houses. Therefore, it would
have been better to join with Punjab.
Houses can be built and land could be
given. These are points which any
hon. Member can make. There is no
good going into ancient history and
saying that the ruler was this or that.
Possibly rightly the ruler was dislodg-
ed on account of that various things
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happened. Let us proceed to the rele-
vant point as to whether Bilaspur
should be joined with Himachal Pra-
desh or not. That is the question.

Shri Velayudhan: I want to raise
one point.

Dr. Suresh Chandra: When the ques-
tion has been raised, the hon, Member
should be allowed to reply. '

Mr. Deputy-Speaker: Order, order,

Shri Velayudhan,

Shri Velayudhan: The hon. Member
in his speech referred to the past his-
tory of Bilaspur also. Therefore, he
has every right to mention about the
past history of Bilaspur.

Mr. Deputy-Speaker: I am not
expunging all that has been said.

Shri Radhelal Vyas: He referred to
the events in 1947 which led to the
agreement.

Mr. Deputy-Speaker: He can say
that. But, does the hon. Member say
that the petition signed by 40,000 peo-
ple is also in the same tune? The ruler
is now a Member here. Is it suggested
that he was interested and se he has
brought about the signature?

Shri Radhelal Vyas: Yes.

Mr. Deputy-Speaker: In that way,
it is relevant. The hon. Member can
go on. Anything can be made rele-
vant or irrelevant,

Shri Velayudhan: This is a Bill
Mr. Deputy-Speaker: I think he has
said enough about this.

=it T =W F 9% e &
g W@T 91 f% 13w & Fa7 feafy o,
g faemg #t 0F = T A Efa-
9 F TEAT A1Ed 9 1 39 Bt srhe
# Og T50T 9%¢ F1 7% oY fF o< -
T 9% Efear Afde F6 81 AR

That is my point. He said: we should
be prepared to negotiate with Pakistan.
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Shri Anandchand: 7% faeqe g5 I@

g

This is a very serious allegation
being made against a Member and
against the people of Bilaspur........

Shri Radhelal Vyas: I have papers
with me. I can read from them.

Shri Anandchand; The Dominion of
Pakistan is an independent country.
This....

Shri® Radhelal Vyas: I do not give
way.

Mr. Deputy-Speaker: We shall hear
and see if there is any support in
favour of his statements.

Shri Radhelal Vyas: I shall read
extracts from certain newspapers. The
Hindustan Times on 3lst December,
1947 said:

“The next big act of the Viceroy
was to deflate those princes who
egged by the Political Secretary,
Corfield, were working on the
theory that the best interest of the
princes lay in lining up with the
Muslim League and that if a weak
Government emerged after the
British left India, the Princes
could expand their respective
territories.”

The Indian News Chronicle of 8th
June, 1948 said:

“The Ruler of Bilaspur has been
an aggressive exported of the
view of Sir Conard Corfield.”

Shri Anandchand: This is a Press
statement of the Hindustan Times.

Shri Radhelal Vyas: I do rnot give
in. I did not interrupt him. On
29-3-48, the New Times said:

“Bilaspur affords one typical
example of palace intrigues.”

a F qaer @ 1 IaR a e w)ji
g< F7 afkfeafs @ AR F77 =
@t A awerar fF agi e
T T AR F T

Mr. Deputy Speaker;: Is there any
fear that i1 will now accede to
Pakistan?
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Shri Radhelal Vyas: There is a fear
in the minds of a few people. I had

- been there for ten days and many per-

sons, unattached, independent persoms.
told me that if an opportunity was
given, the opportunity would be
availed of.

1 ¥ 72 frae a3 @ a1 fF faemge
F e @A FTAETH S am)
IRHT A% TREE 9T 99 g’
it ™ & 2 Al & a7 &
fem a1 5 3¢ fome s @
ofe fremagR & T 1ge i whve
FE 9T | 2 fafreT e g
TR FESI A1 3 39 a0y frer-
G FY AT A g F T F HE FHFC
T 9% feaem e fear gt wE
T I TR A A1E F | AW
TG | F g aawE A g oo
& ¥ 2 fafret 7 faomr 7w &
arg o 1 € o 77 F7 5o &
fama & fod $1§ a0 7 Jomr ¢
wWa g & frae F smowr T E
T TETHE A Efean A 2 fafae
9 7 T A a1 femg #r Jar
FE w6 St 5 fewrae wRw A
Sar A fram 1 AR o A it frare
g1 R IR e Ru A ow
SHA® TEHe w1 & 9 AT
T 9T FAST T TS T AT G
faar gt sz At faw o e g awr
F AT BT USH @ AR LT BT
fafret 4 S 7 U1 ST ar ¥ Ay
ferm=e R W Fear F ¥ A T@H
& frut s A1 A A aA ) e
o ¥ 7 F1 A% w2 A 2o fafrer
3 frwer Ak & a9 famad @ &
! q@ fwraa & 1 s gw w%
aw g fF 2z s & o
FHET & IEM e F T feaer
fama#1 Wagimn 9@ 5o InF
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g T ATed g | Tl FEfeal § @A
& foqd o gora agf 8 Sfe -
Hz FY ux aga = fafeeT o wv@r
w&r frad o 799 F fed "
TR AT T g A
dom ggar 4 | gag & =99 freedr
# foras a==1 %7 d5AT ag AfeFo qar
2| fFT a=1 F AW T qA A
F FT UFH CAT HEATH  HSTAAT AifegAr
w A Ta T E

‘Mr., Deputy-Speaker: Has it not been
cancelled?

Shri Radhelal Vyas: Not yet can-
<elled.

Mr, Deptuy-Speaker: Why not?

Shri Radhelal Vyas: If it is can-
celled, it would be welcomed. The
people would welcome it,

Mr. Deputy-Speaker: That is why
it is merged with Himachal Pradesh,
is it?

st Taers W O oF &
frge F@r g 1 A s 7% s
2 @Fa g1 gfeR § # wEed
T T T wEE w1 A TE )
X FaeTagT #1 fgarae S_a & "o}
2 STaT At 78 1 AgY (e wwa o,
wz fafredy & awad 7 ag FarT!
I G A E | AR o gR
5 2z et 7 97 § om0 TRL-
faam @t foee At ofeT wrf foe
i 7w A A aEd 1 W aF s
fafrey saer gfaard & FE W
S AL FCAT G

& Wgl aF SW B T FT =
2, %% aaemEn & A Fhe & ame
<< IR T TG AY | IAY [T FIEA
3 faorage #t fafae foadf & a@
w2 | e o i w70 Sefrs
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foadf 78 &1 7@ & =y oo & Fe
fergmam oY T 2 T W ey
Y T § S FET Hgre FT o
21 IR HEzdR A IEQ
TTfosl F1 GaTEST 78 grT AT T
o0, gfem SaYeT ATz # A @
IgAT & A I 9T 79 79wl 71
TAT 92T § I 99 ¥ I o AT
s A IR E | T8 AT A T@fow
Hifer oy 7@ Y g Y | I AT &Y
it § 1 e Y faw erd § T| B
qafes IqH T § | AT H § ¥ FAT
sefaal & TEaET FT a1 qgr T Far
STTE | T HT O A@ET ,3%,000
éi JEHF  ¥,000 ¥ TEIEA HY
2 g & I ST I Ay A g |
g feet agm aw § AR Tl & T
T gim g1 O gew T w®F AR
aifer &ff g§7 g=Ed F< & g a1
1 Y sy AW A AT T I A
T qGE gY T A AR 7
sTean g 5 madde 5§ 419 @ -
ﬁﬁﬁﬁﬁm%mrq,aon
TR W MR ISaE MAF
99 F1 FIE TS ToOT A5l & FHar
2 9T e AT § Y 9 A A wIwT
g s wfod gew A R AT A
FY FHATE FET fEd | T TG T
%Y a7 ¥ ar gEd gerEt A a%E ¥
fifer et d AT @ AT A N F
feamr o d 9o fowe o & s gy
g wgraen w1 femar x| dfer o
T ATed ¥ s & fod dfifer @t
£ oY g faswr 9T o= F< faay smard
aifs € st W T ST FS | 0|
Tgi ¥ fegfir d | s Fiww 7 AifeT
KT & &Y geoe T AT Fifaw A ARy
g1 g 75 FW F € A Ao
# 77w ¥ o9 o i@ ™ AR
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T e fmmmr €1 SR A
S APEST ¥ 3T e H A aG@ ¥
9 FQ E 1 ag feafa agi 9w d
RIFSM A TTF AT F aTq0T3
& gt #0F &, 95 SHades IOWT
feed A odf &1
et F AT FgAE 1 TAF A EW
fafreex e & s+ € o s
FHdT FTEfae AT EeH H W gAT & 1
iﬁ%@ﬂﬁlﬁﬁ!ﬁiﬂ'o@oﬂ'ﬂf
& a8 F SF0 AT UF 97 FT GATE 4V |
T A mrg AR AF A M ufa-
fafe eameii § wem g g 5 faem-
9T I UF THTE & ®9 § 7 TAT I qhe
fem=e 2w & 9w faer faar s
arfe St agl & o FEuEl 9
=T ;S L AW F fagg I
FW & AT I G § IR E@
frar s &R 979X FEe & /90
Trg gt St At oot 7 ar W% awad
 faoe #T FEATE G § SO W
T TET FY ST AT & wled ¥
= =y g fF faemge oy & A=
wT fear sy | at a2 @gt o feafw 49
H9H IR T |

Mr. Deputy-Speaker: The hon.

Member must conclude, I must eall
upon other hon. Members also.

Shri Radhelal Vyas: One or two
minutes more, and I shall conclude.

@t am e S @ mar
a7 ¥ At fF @itz § 78 a7 gem @v
i faomayT FY s & <& w1
# frde v g g fr agtar w0
FW WA AT AT | A Fesw wRw
F19E dro ReF w9 F wEAT & gaw
97 ( ST sfdenfy Odr g€ fF &Y,
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TR AST ST @ FH, A T Feew
SR E O dro W aw §F, Ifew qE
#re &z a1 @'@ﬁ'ﬁ?%?ﬂﬁqﬁ
ferz & Fr 9wt oy <ar 9w vEd
a7 78 & 5 a@t Y 9T B A9 IR
[T F FT AAG 7 {3097 171 FATA
Fgt % FiowC o T § AR 9w
FT ST & wiafafagi &7 @7 e
& TAHI g FA B FYE AT G E |
TanAE 9% AT A Y I g% g oS
& 7@ 75T et § A gt A St F
q9 THF § AgEW @I E | ¥ gHEaAr
fFm Ty e s e faw
AT § A TG B WAT & fgg A § AT
AL FT FAT THHT WO FET § |

T =5l ¥ 99 @ faw w1 g
FIA g4 W AIAT T AGT FWTE L
11 AM.

Shri PunnooSe: I have only a few
words to say. Naturally I shall take
very little of the time of the House.

After having heard the two speeches
made in English, and the speech made
in Hindi, which I did not understand.
I am feeling certain doubts. Why
Bilaspur was made a Part C State was
not explained by the hon. Home Minis-
ter to my satisfaction. Certainly, the
all-India importance of the Bhakra-
Nangal project is not doubted. But why
should there be a Part C State for that
purpose? Why was it necessary to
maintain Bilaspur as a Part C State
at that time?

The second thing is, why should it
be abolished now? So about the birth
of this Part C State and also about
the burial of this State, I have got
certain doubts. “'Why should it be
abolished just now when we have got
the States Reorganisation Commis-
sion at work? These things have not
been explained.
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Sir, when I heard the hon. Member
who spoke last quoting English passa-
ges, I was very much surprised how
he should dare to quote those passa-
ges. We have time and again told
this House, sametimes to the displea-
sure of the Home Minister, how bad
these rulers had been and how the
Congress should not have given any
quarters to them. But now he is quot-
ing statements of Dr Pattabhi. that
these rulers were enemies of the peo-
ple and they were oppressing the peo-
ple. Now, it is for the Home Minister
to say why he gave quarters to them
from Cape Comorin to Kashmir. Is
it now open to the Congress Party
when it chooses, when it fits it, to get
up and say they were all bad men?
Sir, in all these settlements since 1947,
for which the Congress claims so much
credit—that the Indian States prob-
lem was solved—the omnly party that
ought to have been consulted
and whose desire had to be taken into
account, was left out—the people. The
only people who ought not to have been
consulted and with whom compromises
ought not to have been arrived at were
taken into confidences. And in cer-
tain cases, we were not able to please
them and they are now putting up a
show against you.

Now, when the hon. © Member from
that constituency was speaking, I felt
I was in agreement with many of his
arguments. But there was at the back
of his mind, as I felt it, the personality
of Bilaspur, the integrity of Bilaspur,
the entity of Bilaspur coming up again
and again. That, ] could not agree.
Now, whether Bilaspur should be integ-
rated with Himachal Pradesh or with
Punjab is a question on which there
can be two opinions. The people of
those States have to be consulted.
I want to be enlightened on a matter
of fact. Here in this publication, my
friend says in 1952, immediately after
this Bill was announced, 42,000 people
sent a petition to the hon. Minister of

Dr. Lanka Sundaram (Visakhapat-
nam): There are two petitions.
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Shri Punnoose: 1 do not know where
those petitions were whether they were
signed mechanically or by the people
themselves. Nevertheless, if there was
a petition like, that, it was the duty of
the Government to go into
that question.

Now, much more than the other
aspects of this question, there is a
vital point in considering this question
of Bilaspur State. When this dam is
completed, 8000 houses will be sub-
merged rendering 17,000 people home-
less; 30,000 acres will be under water.
So I was looking into this Bill whether
there is any provision for these
people—these 17,000 people. The
very town of Bilaspur is going to be
submerged. What is going to happen
to them? Are you going to give them
land?

.Dr, Lanka Sundaram: Compensation.

Shri Punmoose: Are you going to
give them compensation? If they say
that they do not want land in Hima-
chal Pradesh, but land in the Pun-
jab, is it possible to give them?
That is the most important guestion.
That is the human aspect of the ques-
tion, and without answering it, how
are we to consider this Bill and take
a decision? Has the hon. Minister any
arrangement in view?

There is also the question of langu-
age spoken in Bilaspur. They say that
the language spoken there is akin fo
the language spoken in Punjab. I do
not know the nearby areas there. What
is the correct position? What will be
the result if this guestion is kept hang-
ing fire for a few months more? Is
there any calamity going to happen in
Bilaspur or over the whole of India, if
this quetion is kept pending for a few
months till the States Reorganization
Commission can have their say? They
should go into the gquestion and then
only should a final decision be taken.
Anyway, this Parliament should make
this point known to everybody, namely,
that we are anxious that these 1,26,000
people with their families do not suffer
as a result of this merger with Hima-
chal Pradesh. This is a sort of mak-
ing and unmaking States, playing with
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people: that is, one fine morning, the
Home Minister may feel that it should
end, and this way, there will be a final
settlement of this gquestion! Therefore
I request the Home Minister to con-
sider whether it is not possible even
now to postpone this issue for a few
months more and leave it to be settled
by the States Reorganization Com-
mission,

Dr. Katju rose—

Mr. Deputy-Speaker: On behalf of
the P, 8. P, Shri Gurupadaswamy
wants to speak. Then I will call upon
the Communist Group, and then I
shall call upon the Minister.

Sardar Huokam Singh (Kapurthala-
Bhatinda); A chance for my party
may be given.

Mr. Deputy-Speaker: I cannot help
it.

I am calling Shri Gurupadaswamy.

Sari M. S. Gurupadaswamy (My-
sore): Let me make it clear at the
outset the standpoint of our party.
Qur party wholly support this
measure. We have been agitating
all along that there should be
some sort - of uniformity in the
constitution of our Republic with
regard to the units. We have been
urging that there should not be any
classifieation such as Part A, B, C
and D States. We want that there
should be one tyve of states in the
Indian Uniorn. It is especially our
considered view that Part C States
are a sort of derelict pockets of poli-
tical reaction in India, and they exist
like paralytic infants without being
able to sustain themselves and always
depending upon condiributions from
the Union of India. Such tiny pieces
should nol exist in our body-politic.
They are a positive disease to the
natior.,

The other day, I was speaking to a
foreigner. 1 was telling him that
western colonialism was a great evil.
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He reminded me that there is a sort
of colonialism in Indig also. He said
Part C States represent a type of
colonialism. The extent of liberty
and the pattern of political set-up are

. campletely different in Part C States.

So I say that these derelict pockets of
political reaction should not continue
hereafter. Any step taken by Go-
vernment with a view to end this type
of mefarious and notorious political
system is welcome.

Dr, Lanka Sundaram: Why do you
not mention Himachal Pradesh also?
That is another Part C State.

Shri M. S. Gurupadaswamy: I wel-
come the abolition of that State also.
I submit that unfortunately the
Government is not taking the entire
system into consideration. They are
going step by step. But at least this
is a step in the right direction. So far.
we support this. But, we want
to urge that steps should have been
taken already; there should not
have been any delay in abolishing
these Part C States. But, anyway
though late this is a step in the right
direction. So, we say that we wel-
come this measure.

One speaker from Bilaspur was
saying that public opinion has mnot
been taken.

Sardar A. 8. Saigal (Bilaspur):
From Bilaspur State,

Shri M. §. Gurupadaswamy: Sir, I
am reminded of a famous adage. I
forget the name of the political
thinker who said that. ‘Oh! national-
jsm, how many crimes have been
committed in thy mname’. Now I
change this and say, “Oh! public opi-
nion, how many crimes have been
committed in thy name!” Shall
we consult public opinion in Pondi-
cherry, shall we ask for public opinion
in Coa, shall we consult public
opinion in other pockets? Should
we ask for plebiscite on mat-
ters which are obvious? Public
opinion is clear that fhey want
to merge with us. They have been
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part and parcel of India. There is no
necessity of consulting them, because
it is clear that everybody wants
freedom. Everybody wants to merge
with India. One hon. Member
said there has been an Inquiry
Committee for Chandernagore and let
us have an enquiry committee for
this also. Our party took objection
1o the appointment of this Committee
long ago. We said public opinion is
very clear; the people in Chanderna-
gore want to merge with West Bengal
and there is no necessity of an inqui-
ry committee. And yet the Committee
wag appointed. It is very necessary
that we should have in the Indian
Union a few viable administrative
units, and we should not have these
haphazard small States which cannot
exist on their own, and which cannot
sustain themselves. So, I say, that
the merger of Bilaspur is a right step
But I urge upon the Minister to take
concrete steps to abolish all the other
C States. My hon. friend said that the
States Reorganisation Committee “has
been set up and so let us refer the
matter to that Committee. But the
object of the Bill is laudable and
«clear ang we should not defeat the
object of the Bill-by saying that
there is a committee and let us re-
fer to it. It is rather dilatory and
we are unanimous and clear on this
point that Part C States should not
exist at all. I. feel that even the
States Reorganisation Committee
ought not to have been appointed.
That is my personal view because
steps cpuld have been taken by the
Central Government to reorganise the
States on their own initiative. And
the Reorganisation Committee might
now be used as a sort of delaying
device to defeat the very purpose of
reorganisation. I say we are very
clear in our minds that there should
be reorganisation of States. There
should be only one type of States in
the Union. I think the majority of
the Members of this House would
agree with me in saying that these
small anachronistic states should rot
exist. .

Dr. Eatju: Mr. Deputy Speaker, the
hon. Members who have preceded me
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have answered each other and there-
fore my task has been very much
lightened. I do not want to go into the
history nor to refer to the activities to
which my hon. friend, Shri Radhelal
Vyas has referred. Some portions of
it are not quite pleasant to read. But,
taking my hon. friend as a Member
from Bilaspur and considering all
aspects, I may inform the House of
one thing that while we have been
most anxious to see to it that com-
plete justice is done to the Bilaspur
people because of the hardship that
they might suffer because of the
Bhakra-Nangal project, the conditions
there were becoming more and more
difficult and more and more unsatis-
factory.

Shri S. §. More: Why?

Dr. Katju: You had better ask my
hon. friend from Bilaspur.

Shri S. S. More: You are the

Dr. Katju: The Home Minister has,
sometimes, got to be very delicate and
refined in temperament. He does not
want to say unpleasant things.

Mr. Deputy-Speaker: Why some-
times?

Dr. Katju: This question was gone
into in 1951 and 1952,'and we held a
great conference about it. Before the
conference was held and when the
news got abroad, it was really asto-
nishing that boxful of representations
were scattered all over, which creat-
ed quick political consciousness, and
signatures appended to a great argu-
mentative application, practically on
the lines which have just been
advanced. It was really a refreshing
thing to find that every single indi-
vidual over the age of eighteen, living
in Bilaspur, man, woman and child—
not child, I am sorry—was Qquite
alive to the implications of the pro-
blem as to what is desired and what
is not desired and so on and so forth.
My hon. friend, being a mnative of
Bilaspur,—as he himself said he was
born there—rightly exercises great
influence. It is a matter on which
I should like to congratulate him,
and the people probably love him
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and, therefore, they are prepared to
sign whatever he asks them to sign.
‘When he goes about in a jeep or ac-
companied by his near ones and dear
ones, they will sign almost their body
and soul, and everything. So, 1 per-
sonally think that very little weight
is to be attached to such manufae-
tured applications. The decision was
taken—he knows it—in August 1952
when everybody was represented and
I think he might not have been there
present in body, but he knew about
it.

Shri Anandchand:
papers only.

From news-

Dr. Katju: As a matter of fact, he
knew about it. As he was sending
those applications with 42,000 signa-
tures, the inference is that every indi-
vidual living in Bilaspur knew about
it, namely, that this thing was com-
ing. What happened was that last
year we appointed a Lieutenant Gov-
ernor under the Constitution as the
officer to manage the State on behalf
of the Central Government, and the
Lieutenant Governor found the posi-
tion very difficult—small State ser-
vants working under great influence
and so on and so forth. Therefore,
this Bill had to be brought forward.
My hon. friend urged that the Bill
should be referred to the Reorganisa-
tion Commission. This is a closed
chapter; we have considered every
aspect of it—cultural affinities, ‘hill
people, ete. If the State Reorganisa-
tion Commission, on a consideration of
a variety of matters, make any re-
commendations about  Himachal
Pradesh or Punjab, then this will go.
Otherwise, this small tiny little State
of 1,25,000 people cannot possibly
stand by itself permanently. Please
remember also that the area is about
450 square miles, out of which nearly
half will be submerged. Therefore,
what will remain will be about 200
and odd square miles and that will be
an unstatable proposition, It cannot
stand and the administrative difficulty
‘becomes so great—I am not blaming
ahybody—that the State cannot be
worked.”'It ‘was so expensive having
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a CHief Commissioner, Judicial Com-
missioner, Secretaries, Deputy Secre-
taries, heads of departments and so
on. My hon. friend, Mr. More, with
his customary ingenuity, raised the
point “consult the Supreme Court”,
and he referred to certain sections.
The articles of the Constitution are
sometimes so elaborate that unless
you read them very closely, you will
simple overlook the point. Now, the
article to which he referred for refer-
ence by the President is with refer-
ence to article 291 and article 291 does
not refer to the integration of the
States at all, its territories, ete. It
refers only to the privy purse of the
rulers. The only thing which can be
referred by the President is the privy
purse. That is the only thing guaran-
teed. When the rulers consented to
integration, they got a guarantee about
their privy purses, their personal dig-
nities, carrying of arms, and so on
and so forth.

I suggest that this measure is cal-
culated to confer a great benefit upon
the people. They will become part
of the greater unit: they will have
better justice and they will have, most
of all, representation in a Legislative
Assembly. As the House would have
seen from the Bill, they are going to
get five seats, four general seats and
one reserved seat. Up till now they
were under a Chief Commissioner;
they had no wvoice.

I therefore request the House to
take this Bill into consideration and
pass it

Mr. Deputy-Speaker: The question
18

“That the Bill to provide for
the formation of the new State
of Himachal Pradesh by uniting
the existing States of Himachal

Pradesh and Bilaspur, and for

matters connected therewith, as

passed by the Council of States,
be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: There are
some amendments by Shri Anand-
chand. I think I will have to put alk



6911 Himachal Pradesh 8 MAY 1954 Shillong (Rifle Range and Umlong)

and Bilaspur (New State) Bill

the clauses together; there is no time

for any of these amendments.

Clauses 1 to 32 were added to the Bill.
The title was added to the Bill.

The Enacting Formula

Dr, Katju: I have one amendment
which I shall move, I beg to move:

In page 1,—

for line 1, substitute—

“Be it enacted by Parliament in
the Fifth year of our Republic as
follows:—"

The new formula that I have sug-
gested is on the principle that we
should mention in each of our Acts
the year of the Republic in which the
Bill is passed.

Mr. Deputy-Speaker: To that there
is an amendment by Dr. Lanka Sunda-
ram:

“In the amendment proposed
by Dr. Kailas Nath Katju print-
ed as No. 2in List No. 1, of
amendments—

for “our Republic” substitute
“the Republic”.

Pr. Katjon: I suggest that the best
course would be, as a compromise to
put “the Republic of India.”

Mr. Deputy-Speaker: The question
is:

In page 1, for line 1, substitute—

“Be it enacted by Parliament in
the Fifth year of the Republic of

India as follows:—"

The motion was adopted.
Mr. Deputy-Speaker: The question
is:
“That the Enacting Formula, as
amended, stand part of the Bill.”
The motion was adopted.
The Enacting Formula, as amended,
was added to the Bill.
The first Schedule was added to the
Bill.
The Second Schedule was agded to the
Bill

6912
Cantonments assimilation of
laws Bill

Dr. Katju: I beg to move:

“That the Bill, as amended, be
passed.”
Mr. Deputy-Speaker: The questiom

15

“That the Bill, as amended, be
passed.”

Pandit Thakur Das Bhargava
(Gurgaon) Tose—

Mr. Deputy-Speaker: We have al-
ready exceeded the time by 5 minutes.

Pandit Thakur Das Bhargava: The
hon. the Home Minister said that the
Reorganisation Commission will be
entitled to look into the matter again.
The Punjab Government want that
this area should be made over to
them. I am happy that the Home
Minister has said that the Reorgani-
sation Commission will go into the
entire question. This is provisional
arrangement only.

Mr. Deputy-Speaker: There is a
formal amendment, I think. The-
question is:

“That the Bill as amended, be
passed.”

The motion was adopted.

SHILLONG (RIFLE RANGE AND-
UMLONG) CANTONMENTS ASSI-
MILATION OF LAWS BILL

The Minister of Home Affairs .and:
States (Dr. Katju): I beg to move:

“That the Bill to assimilate
certain laws in force in the sche-
duled areas to the laws in force
in the Khasi and Jaintia Hills
District, as passed by the Council
of States, be taken into considera-
tion.” i

This is one of those rare Bills, pro-
bably the only Bill introduced by me
which was passed in the Council of -
States without any discussion at all
and I hope it will meet the same
good fortune in this House. It is
purely a formal measure.

On the passage of the Constitution,
certain districts were constituted in
Assam. In that district, a part of the:
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.area which was part of the Shillong
Municipality was not included. It
‘was considered to be a non-tribal
.area. Now that it had been included
:in the district and the Assam Govern-
ment, on their part, have extended
‘the State List laws to that area, this
Bill provides that the Union laws may
.also be extended to that particular
.area which were not up till now gov-
+erned by these laws,

Mr. Deputy-Speaker: What the hon.
Home Minister says amounts to this.
Jt was originally part of the tribal
"territory to which neither the State
laws nor the Union laws were appli-
-cable, as such. Now they have béen
"brought in a district and the provin-
~cial laws have been made applicable.
It only follows as a corollary that the
Union laws have to be made appli-
‘ecable.

The question is:

“That the Bill to assimilate
certain laws in force in the
scheduled areas to the laws in
.force in the Khasi and Jaintia
Hills District, as passed by the
-Council of States, be taken into
~consideration.”

The motion was adopted.

Mr. Deputy-Speaker: There are no
:amendments to this Bill.

+Clauses 1 to 4 were added to the Bill.
The Title was added to the Bill.
The Enacting Formula,

Dr. Katju: There sis one formal
:amendment.

Amendment made:
In page 1,—
for line 1, substitute—

“Be it enacted by Parliament in
the Fifth year of the Republic
of India as follows:—"

—[Dr. Katju.]

“The Enacting Formula, as amended,
was added to the Bill.

Rubber (1 roduction and 6914
Marketing) Amendment
Bill

The Schedule was added to the Bill.
Dr. Eatju: I beg to move:

“That the Bill, as amended, be
passed.”

Shrimati Khongmen (Autonomous
Distts.—Reserved—Sch. Tribes): Be-
fore the Bill is passed, may I ask the
hon. Home Minister whether the Dis-
triet Council of Khasi and Jaintia
Hills have been consulted in this
matter?

Dr. Katju: I presume so.

) Mr. Deputy-Speaker: The question
is:
“That the Bill, as amended, be
passed."

The motion was adopted.

RUBBER (PRQDUCTION AND
MARKETING) AMENDMENT BILL

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
I beg to move:

“That the Bill further to amend
the Rubber (Production and Mar-
keting) Act, 1947, be referred to
a Select Committee consisting of
Shri A. M. Thomas, Shri Amar-
nath Vidyalankar, Shri Rama-
nanda Das, Shri Lalit Narayan
Mishra, Shri A. Ibrahim, Shri
Ram Dhani Das, Shri M. K. Shiva-
nanjappa, Shri C. R. Iyyunni,
Shri Bheekha Bhai, Shri Piare
Lall Kureel Talib, Choudhary
Raghubir Singh, Shri Bulagi Ram
Varma, Dr. M. V. Gangadhara

* Siva, Shri Hira Vallabh Tripathi,
Shri U. R. Bogawat, Shri Gulab-
shankar Amritlal Dholakia, Shri
S. C. Deb, Shri M. Muthukrish-
nan, Shri Balwant Sinha Mehta,
Shri 1. Eacharan, Shri Sohan Lal
Dhusiya, Shri N. C. Govinda-
swami Kachiroyar, Dr. Natabar
Pandey, Shri R. Velayudhan,
Shri Y. Gadilingana Gowd, Shri
Nettur R Damodaran, Shri P. T.
Punnoose, Shri Mangalagiri
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Nanadas, Shri Sivamurthi Swami,
Shri M. R. Krishna, Shri D. P.
Karmarkar, and the Mover, with
instructions to report by the last
day of the first week of the next
Session.”

[PanprT THAKUR Das BHARGAVA in the
Chair]

Sir, the amending Bill was intro-
duced in 1952 and considerable
amount of water has flown down the
bridge since then. The purpose of the
Bill is comparatively simple. The in-
tention is to make the Board some-
what more effective than what it is
today. The history of this Board,
I would briefly mention, is that dur-
ing the years preceding the World
War, because rubber industry in the
East faced a problem of over-produc-
tion, there was International Rubber
Regulation Control and with the
Japanese occupation of South-East
Asia, the main source of rubber
supply was cut off and rubber be-
came a scarce commodity. India
and Ceylon were the main
suppliers in the East With
the object of encouraging increased
production of rubber by all possible
means, the Central Government after
consulting the interested State Gov-
ernments passed the Indian Rubber
Control and Production Order 1942,
A parallel legislation was also passed
in the States of Travancore-Cochin
and Mysore. Under this Order, the
Indian Rubber Production Board was
constituted. All available supplies of
raw rubber had to be sold exclusively
to Central Government or parties no-
minated by them at prices fixed by
Government from time to time. The
monopoly purchase of raw rubber by
Government terminated on 30th April
1946 and the Indian Rubber Control
and Production Order lapsed on 30th
September 1946. The Board consti-
tuted under this Order ceased to exist
six months later. The Government of
India, however, convened a confer-
ence of the rubber producing inte-
rests in December 1945 to examine
the necessity of creating or setting up
an organisation to look after the inte.
rests of rubber producing industry.
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In accordance with the recommenda-
tions of this conference, the Central.
Government passed the Rubber (Pro-
duction and Marketing) Act of 1947
under which the present Rubber
Board came into being. Its duties
were to undertake scientific and tech-
nical research, give technical assist-
ance to the growers, improve market-
ing of indigenous rubber, collection of
statistics and to advise Central Gov-
ernment on all matters relating to.
rubber. The Act provided for the.
fixation of price of indigenous rubber. .
Since 1947 the price of rubber has.
been statutorily fixed and the price:
was revised later. For a num--
ber of years—about four  years
—the price remained stationary.
In 1951 it was revised and then
.ggain in 1952. I would like to
tell the House that the fixation of
the price of rubber in those days, the -
initial days, did not operate very
much in favour ofs the rubber pro-
ducer. It happened that at that
period, that is after 1947, the world:
price of rubber has been shooting up. .
The Indian producer had to supply
rubber at 13 annas a pound. I re--
member, as a non-official Member, I-
had occasion to protest against this:
low price of rubber to the Indian pro-
ducer. When the price in Singapore
was 4s. 84 d., the Indian producer was
getting 13 annas. Subsequently, the-
matter was referred to the Tariff"
Commission and the price was raised.
Again, in 1952, we felt that the in-
crease in price is not adequate enough
and on further examination, the price
was fixed at Rs. 1-6-0. The ruling
price of rubber today is Rs. 138 per
100 pounds. Simultaneously with our
raising of the price of rubber, the
world price of rubber dropped. The
price of rubber in Singapore touched
the low figure of 16 d. theugh it has
risen now ta abkont 19k 4. When our
people were supposed to be getting
Rs. 138, the price in Singapore was
Rs. B6 or 87. In the mean time, Cey-
lon, which is another big producer of”
rubber had made arrangements for-
the sale of rubber to China at about
Rs. 155. They were able to pay their-
producers anything between Rs. 120~
to 130. I think the price there has:

6916
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.come down a little. In regard to
the production of rubber, we have
not been more or less self-sufficient,
for a long time. Imports of rtubber
had to be made in order to meet the
industrial requirements. I think in
1950, the imports were somewhere
_about 6,000 tons. In 1952, the imports
..came down to 3,000 and odd tons. Our
production of rubber has been steadily
going up from year to year. In 1953,
the production of rubber was 21,138
tons. The consumption of rubber
-which reached the peak in 1951 with
22,400 tons, came down in 1952 and
again went up very nearly to the
1951 figure. I think our consumption
last year was somewhere about 22,200
and odd tons, that is, over 1,000 tons
more than our production. The pre-
_sent position is this. The outlook for
rubber consumption is fairly good.
During the last four months, the con-
_sumption by the tyre industry has
been on the high side. It looks that
in spite of all the impediments that
there are today for the development
.of the motor industry, tyre consump-
tion has gone up and with the most
conservative estimate that I am mak-
ing today, our consumption of rubber
during the current year would be in
the region of 25,000 tons. Unless pro-
duction increases beyond the 21,136
tons, we probably have to import some
rubber, which would certainly be wel-
comed by the industrial interests, be-
cause, even at the present prices, they
-can get cheaper rubber from Malaya.
I am merely mentioning all these facts
to indicate . .. ..

Shri A. M. Thomas (Ernakulam):
“The hon. Minister Shri Karmarkar
mentioned in answer to a question
that we have attained more or less
. self-sufficiengy in rubber.

Shri T. T. Krishnamachari: Actu-
ally, the position is this. The word
“gplf-sufficiency” is one which I would
not like to use because what is self-
sufficient today is not self-sufficient
tomorrow. Self-sufficiency is a term
which ties up two figures about which
we do not know anything. 1 would
.rather use the world self-reliance,
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that is, reliance very largely on what
you produce for your own needs,
rather than self-sufficiency. There is
no particular magic about it. What
my hon. colleague must have intend-
ed is that we are more or less break-
ing even. After all, when you think
in terms of 22,000 tons, between
22,200 tons and 21,100 tons the differ-
ence is about 1,100 tons, and the frac-
tional short-fall is about four and odd

_per cent. So I personally would like

not to use the word “self-sufficient”,
but, instead, I would use the word
“self-reliant”.

1 am merely mentioning all this just
to show that with all the sins of
commission and omission of which we
are sometimes guilty—I do not say the
Government is perfect—we, during
the last 1% years, have served the
rubber interests well. We have been
able, by means of a closed market,
to provide our rubber growers a
better price than the world price. We
have been able to keep imports under
control. In 1953 we imported only 246
tons of certain special rubber. We
have been able to keep industrial
interests under control and imports
under control. I do recognise, and I
think my friends from the West
Coast would tell me, that though we
have fixed the price of Rs. 1-6-0, all
the growers do not get it. That is so.
1 realise it. It is the middle man, the
man with money, the man with an
organisation, who goes and colierts
it from the small growers and keeps
stock, from whom these industrial
interests purchase, it is he who gets
the price. They get higher prices.
They may not always get Rs. 1-6-0.
They get sometimes Rs. 1-6-0 when
the stock is short; otherwise they get
probably Rs. 1-5-0. But the grower
has probably to sell, according to
exigencies, maybe for Rs. 1-2-0 or
Rs. 1-3-0, but, nonetheless, 1 must
very humbly submit that compared to
the previous years, we have served
the rubber growers well.

But, 1 am not satisfied with it. I
am mnot satisfied with the present con-
dition of production in the smaller
estates. The evaluation of the pro-
duction of rubber made in 1951 has
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shown that there are estates which
produce as much ag 1,200 1bs. of rub-
ber per acre as against estates which
produce only 200 lbs. per acre, and we,
in trying to fix the price, have taken
the minimum as about .400 lbs. per
acre. That shows that those estates
which are really efficient, which pro-
duce 1,200 lbs, are making colossal
profits when we fix the price on the
basis of 400 lbs. per acre. We would
like as much as possible that the
small man who has got an acre to be
able to produce 1,200 lbs. and if he
produces 1,200 lbs. and he is able to
get Rs. 1-6-0 a Ib. it is a substantial
income to a man with one acre, be-
<ause a man with one acre has half
an acre of cocoanuts and areca and
pepper and things of that sort. The
economy of ‘Travancore-Cochin is
such that if it is so arranged that on
rubber he can get a substantial
amount and his rubber produced is the
quantity that is needed, that is nor-
mal, then there is prosperity in that
area. All that I am thinking of is
that with the help of friends here,

Shri Punnoose (Alleppey): Is this
400 ibs. per acre or per plot?

Shri T. T. Krishnamachari:. The
data before me is a report which
speak in terms of acres, so much per
acre. Maybe that the hon. Member
knows more about it than I do, but
that is the data before me.

QOur trouble is this., Though we con-
stituted this Rubber Board—we have
a Rubber Production Commissioner
who is a technical man—we have not
been able to do very much for the
small man, both in regard to making
him produce more rubber and also
seeing, as 1 said, that he gets as near
as possible the price that we have
fixed. One is the organisational side,
the other is the technical side. We are
collecting half a rupee per hundred
1bs. for purposes of expenses of the
Rubber Board. Some portion of it
is supposed to go for research. We
have a little over Rs. 2,13,000 in the
Research Fund. We have not set up
a Research Institute yet. All  this
really means that a lot can be done
for these people which we have not

8 MAY 1954

and Marketing) 6920
Amendment Bill

done. I cannot altogether absolve
myself of the responsibility for
this inaction, but I do
plead that the instrument that I have
at my disposal is not quite enough. I
say this in no sense of detracting
from the good work done by the
Rubber Board people. 1 would like to
refer here to some remarks that hon.
friends opposite have made in the
past about some kind of gquarrel or
difference of opinion between the
Rubber Board and myself I would
like to tell them that unfortunately
I am a blunt man. I am not really
a courtier and I often say things
which are better not said. But our
whole intention is to get something
done. It is a question of expressing
dissatisfaction at the existing state of
affairs. That is where I have expres-
sed my displeasure with the Board.
But it is not right that I should have
done so, I agree, because the Board
has served to the extent of the limi-
tations under which they operate—
and the limitations are consideraable.

As I said, the Rubber Production
Commissioner is mnot an executive
man. He is a very good man techni-
cally, and is the best man we could
possibly get. His technical ability
nobody questions, but it is the organi-
sational side of it, that is questioned.
He is the head of the organisation,
but he cannot do anything about it.
S0, We have to send somebody from
here in the nature of an office super-
intendent, and the man's efficiency
varies. He is a very good office super~
intendent, who is good in giving you
information. But he cannot actually
go into the field. I have been trying
during the last year to see that the
Rubber Board does help the small
man to market his goods better, but
the Board has pleaded inability, and
has said, there is no organisation.

We had been good enough to have
as the Chairman of the first Rubber
Board for a long time, a person with
unique experience in the rubber busi-
ness. Mr. Kurian John has done a
lot of good for the Rubber Board, but
like me, he is a very blunt man who
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believes that he is right. Naturally,
when two people like that come to-
gether, we have a difference of opi-
nion, and we have a clash. But I do
recognise that more than any other
person, Mr. Kurian John has done a
lot of good to the Rubber Board. But
it is not possible for any non-official
who has got his own business inte-
rests, to devote all his time. The pre-
sent Chairman happens to be a col-
league of ours, a person whose know-
ledge of rubber estates is unique; he
has put that knowledge to very good
use. He has organised his estates and
made rubber an attractive industrial
scrip. But Mr. Thomas has got so
much difficult work to do; unfortu-
nately for the last six or seven
months, he has not been very well, I
think he is doing his very best to ful-
fil his functions as chairman of the
Rubber Board. But the trouble s
that he has himself told me, it is best
for you to have a full-time chairman.
So, the organisational side is wvery
important. It is only when we have
a full-time chairman, who will look
after the organisational side, a
reasonably high-powered man, that we
can have the Rubber Production Com-
missioner devote himself to the ques-
tion of research. The funds that we
are providing by means of our half a
rupee contribution is not enough. It
has got to be something more.

Any cursory examination of these

estates reveals that the European-.

owned' estates produce better results
than the Indian-owned estates, really
because, much as we may say against
the European as being an exploiter,
he exploits also the rubber tree to the
maximum. He makes the rubber tree
yield maximum. When an European
owner or inspector or supervisor goes
and sees a particular tree is not good,
he has no hesitation in cutting it
down. But an Indian looks at the
tree in the same way as he looks at
a cow. The non-yielding cow eats
away the food of the yielding cow,
and we have to keep it going, mere-
Iy because we feel we are attached to
the cow. Similarly, for an Indian
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owner, who is a small owner, every
tree has an attraction, He is fond of
it. You cannot go and ask him to
go and pull it out. But unless he
pulls it out, not merely is its yield
low, but it also affects the yield of
the other trees. This is an imper-
sonal angle, which an European ins-
pector or manager exercises about his
tree, which our people are not able
to do. And that is why we are not
efficient.

The other thing is that these big
European estates are composite
estates. I know of one particular
estate, which used to be called the
Yendayar estate, where the owner
was so clever that a slump in the
price of one commodity did not mat-
ter, because the other commodity
kept him going. He had five hundred
acres of rubber, five hundred acres of
tea, and five hundred acres of spices
estates. So, the profit in the one
equalised the loss in the other, so
much so that the estate has always
prospered, when it is a big estate. But
these small people with small estates,
who solely depend on tea or rubber
only are not able to spend any money.
It is my intention that we should sti-
mulate the expenditure by ourselves
spending a little more money by some
kind of a rehabilitation allowance, so
far as these small estates are con-
cerned. We need a little more money
for that purpose. The suggestion
made in this measure is to enable
Government to levy a higher rate of
cess. The cess would not operate on
the income to the producer. It will
be added on to whatever price is
fixed, and the industrialists will pay
it.

It might go into the cost of our tyres
to some extent, but nevertheless, it
is worthwhile having an industry
which provides the raw materials for
our tyre industry, éven though we
pay a higher price. Our dependence
on world fluctuations might be to our
advantage today, but it won't be to-
morrow. Rubber has proved demon-
strably that dependence on foreigm
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sources for raw materials though it
might be advantageous for the time
being—when we can get rubber at
19d. a lb. we were paying 4sh. 8id.
for the short-fall, in our needs some
time back and when the Indian pro-
duction was at 13 annas a lb.—in the
long run it would not be so. So the
question of development of our rub-
ber industry is imperative. As I said,
even ag I visualise the present, the
consumption will be about 25,000 tons.
I am not sure if our production is
going to be very much more than
22,000 tons. About this time last year,
our over-all stock position was about
9,500 tons. Sometime back—the latest
figures 1 have seen are really about
a month old—we were just about the
6,000 ton limit. And today the indus-
trialists who want rubber tell me that
the total available quantity, accord-
ing to the peak figures with the
estates and the dealers, is about 2,000
tons. But really they are not able
to procure more than 50-lot tons any-
where, because it is spread over. To-
day we are really getting very
dangerously to the position nf having
low rubber stocks and perhaps we
will have to import some. But I can
assure the House that any importa-
tion will be very careful; we will not
import such a quantity as will affect
the interests of the rubber producers
in the future. But that brings home
to us the fact that it is imperative
that we develop the acreage under
rubber, the production of rubber, to
make the estates more efficient so that
we can look forward to a production
which will keep pace and would be
pari passu with our consumption
needs. I do not think that I am being
unduly optimistic when I feel that our
consumption of rubber will consi-
derably increase. With our having
gone to the bottom of our consum-
ption of tyres and purchase of motor
wvehicles, we have to rise in future
and have more motor vehicles on the
road. The transport problem is none
too good. So it is quite possible that
within the next five or six or seven

years, our consumption might rise in
stages of two, three or four thousand
162 PSD.
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tons per year, and we have really to
look forward to a time when we_need
about 40,000 tons of rubber. The
existing, acreage might produce it to
some extent, by adequate replanting
and by making the trees yield a little
more; but it might be necessary for
us even to extend the acreage, even
for purposes of meeting our own
needs.

So having all these in view, I feel
that the Board will have to be re-
constituted. The Board will have to
be provided some more funds. It
should have an effective organisa-
tion at its disposal which will work
for the benefit of the rubber grower
and make him produce a little more.
Broadly the scheme is for a reconsti-
tution of the Board, with provision
for appointing a Chairman, which
means you can appoint a paid
Chairman. Then there is the gques-
tion of raising the cess up to a maxi-
mum limit of Rs. 6, which we do not
need to use all at once. We propose
to raise this cess only as and when
we have to provide the necessary
amount for expenses. If we cannot
use more than Re. 1 now, let us stop
at that. and as our needs grow, when
we think that the money will be
spent usefully for the benefit of the
industry, we propose to raise the cess.

These are broadly the problems
which I would like the Select Com-
mittee to consider. I would like to
say this that the whole idea is to
serve the rubber interests and if in
any way by amending the Act, we
cannot serve them, I am quite pre-
pared to consider changing it where
necessary. But the purpose is not to
quarrel with the interests or to do-
minate the interests or to stifie them,
or to see that they do not produce
more. The whole purpose to make
them produce more, to help them and
to help as far as possible the smaller
man. I know that my hon. friends
coming from the west coast are very
deeply interested; I know something
about the economy of the west coast
myself and therefore, I am also very
deeply interested, because rubber,
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along , with some other commodities,
plays a very important part in the
economic life of the average man in
the west coast; it is not always the
rich man. Sir, the question may be
asked: ‘why have you appointed a
Committee on plantations?”” Planta-
tion enquiry Committee is intended
mainly for tea. Actually, the present
situation in tea industry does not
even warrant an inquiry, because the
tea position is very good. But it can-
not stay good for all time. There is
no point in our exploring difficulties
and trying to remove them only in
times of distress. We have got to do
it in times of prosperity.

12 Noon

Reference was made by an hon.
Member to foreign  ownership.
Foreign ownership has one or two
facets which are good, but it has got
a lot of facets which are not quite so
good. One of the things we have to
go into is, if foreign ownership
changes, how are we to be prepared
to take up the responsibility? I would
maintain even today that much as I
dislike the foreigner, I much dislike
the propaganda which many of them
oftentimes have started against us.
But I must agree that so far as the
estates are concerned, the foreigner
is very efficient. It is a question of
our emulating him and becoming effi-
cient_ourselves. It does happen that
in the case of a tea or rubber estate,
you get an Indian assistant appointed.
Well., the Europeon assistant is per-
haps hardy. He goes out during the
rains, putting on his hat and overcoat,
when the labourers are working with
their umbrellas, But the Indian assis-
tant generally considers himself big
and says, ‘I cannot stand in the rain
all the time’ We must get over that
particular difficulty. If our young
people want to be supervisors, they
must be prepared to share the risk,
the trouble and all the inconvenience
of the people who work on the spot.
So, these difficulties are there. It is
my belief that the Plantation En-
quiry Committee would be able to
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tell us how best to get nver all these
difficulties. In larger issues, the
Plantation Enquiry Committee would
be consulted. Though it is going to
consider tea, coffee and rubber, it
cannot help us in regard to the orga-
nisationai side of it which has to be
remedied, and which we want to deve-
lop. 1 do not think that it is worth-
while to put off this question,of re-
organizing the Board and putting a
little more funds at their disposal and
making the executive organization a
little more effective. [ had already
intended to get this done. It is mare
than a year and a half since that time.
There is no point in my waiting for
the Plantation Enquiry Committee to
report at the end of the year. After
that, another six or eight months
might be taken to process the re-
port. In the meantime, we will pro-
bably have to import a lot of rubber
for our needs. 1 would, therefore,
submit to the House that the matter
is urgent. 1 am proposing a Select
Committee because this is a matter
which has to be considered from the
various points of view;—the hon.
Members opposite, the Members com-
ing from Travancore-Cochin—all have
to consider it. 1 am prepared to leave
the matter entirely to the Select Com-
mittee to shape the Bill as they want
in consonance with the wishes of
Members representing the area, but
primarily with a view to improve the
situation and providing for us more
rubber and a little more money for
the man who produces it. Sir., 1
move,

Mr. Chairman: Motion moved: !

“That the Bill further to amend -
the Rubber (Production and
Marketing) Act, 1947, be referred
to a Select Committee consisting
of Shri A. M. Thomas, Shri
Amarnath Vidyalankar, Shri
Ramananda Das., Shri Lalit
Narayan Mishra, Shri A. Ibrahim,
Shri Ram Dhani Das, Shri M. K.
Shivananjappa, Shri C. R. Iyyunni,
8hri Bheekha Bhai. Shri Piare
Lall Kureel Talib, Choudhary
Raghubir Singh, Shri Bulagi Ram
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Shiva, Shri Hira Vallabh Tripathi,
Shri U. R. Bogawat, Shri Gulab-
shankar Amritlal Dholakia, Shri
S. C. Deb, Shri M. Muthukrishnan,
Shri Balwant Sinha Mehta, Shri L
Eacharan, Shri Sohan Lal Dhusiya,
Shri N. C. Govindaswami Kachi-
royar, Dr. MNatabar Pandey, Shri
R. Velayudhan, Shri Y. Gadilin-
gana Gowd, Shri Nettur P. Damo-
daran, Shri P. T. Punnoose, Shri
Mangalagiri Nanadas, Shri Siva-
murthi Swami, Shri M. R. Krishna,
Shri D. P. Karmarkar, and the
Mover, with instructions to re-
port by the last day of the first
week of the next Session.”

Shri N. Sreekantan Nair (Quilon
cum Mavelikkara): I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 30th April, 1955."

When 1 move this amendment, I
have before me weighty reasons to
show that it is necessary to elicit
opinion on it. I concede that the Bill
has already been delayed. When I
say that the Bill may be put off for
another year, I have weighty reasons
to support my contention. I am pre-
pared to admit that Act XXIV of
1947 may have many defects. But we
have to go into the question as to
how far it is defective and how they
are to be rectified. 1 am sorry to say
that the Bill in its present form is not
intended to rectify the defects so much
as to make some personal considera-
tions and the importance of the Minis-
try reflected in the provisions of the
Bill. The authoritative powers of the
Ministry are more concentrated. That
is my complaint with regard to this
Bill. But my motion to send the Bill
for eliciting public opinion is primarily
based on what the Minister has al-
ready pointed out, namely, that a
Committee of Inquiry has already
been appointed to go into all the
aspects of the plantation industry and
gubmit their recommendations. That
Coinmittee is functioning. I find no
reason why this matter cannot be put
off for a year so that a comprehensive

basis of the recommendations of the
Committee. The Committee has been
appointed with Shri P. Madhava
Menon, I.C.S., 0.S.D,, in the Minis-
try of Commerce and Industry as its
Chairman, and Shri K. G. Sivaswami
and Prof. N. P. Mathur as members.
The terms of reference are very
exhaustive as can be seen from this
order dated 17th April, 1954. They
are ascertaining separately the amount
of capital, Indian and non-Indian,
examining the methods of production
and costs of production, examining
the present methods of financing, exa-
mining the present methods of market-
ing with special reference to factors
which affect the prices paid by the
consumers, examining the possibility
of further expansion and develop-
ment and such other allied matters.

The third part of the order is about
the directions to the Committee. The
Committee shall also make recom-
mendations to the Government on
measures to be adopted (1) to secure
fair prices to the producer (2) to en-
able the provision of necessary fin-
ances to the plantations, (3) to ensure
suitable marketing arrangements and
(4) to develop and expand the plan-
tations industry.

The fourth part deals with the
direction to the Committee that the
report should be submitted within a
year. The whole enquiry is a very
comprehensive enquiry. It was said
that an Expert Enquiry Committee
will go into the matter. I do not
think that the present constitution of
the committee would be tantamount
to an expert committee. Anyhow, it
is good for whatever it is worth and
the terms of reference are so exhaus-
tive and broad that it would satisfy
even the critics of the Ministry and
the critics of the Minister.

But, why is this legislation rushed
through? 1 fear that it is rushed
through with certain motives. The
Statement of Objects and Reasons
states:

“In order to ensure proper co-
ordination between the Board and
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the Central Government, it has
become necessary to effect a
change in the method of represen-
tation of the interests concerned
by vesting more powers in the
Government in regard to nomina-
tion of members of the Rubber
BDBt‘d-"

Two things are very patent from
this. The first is that there has
been no co-ordination between the
Board and the Central Government,
as has been slightly hinted at. There
have been certain unfortunate deve-
lopments in the past which had their
reactions in this House also in the
charges and counter-charges that
were expressed by different parties.
But, apart from this, the attitude of
the Government now is to get more
powers in their hands to control the
industry; not only to control the
industry but to control the activities
of the Board itself. Almost all the
suggested amendments are intended
to take away what little power the
Board has. If the Government were
anxious only to use legitimate powers,
I think the existing Act provides suffi-
cient rights and privileges and autho-
rity for the Government.

1 would request you to go through
sections 11, 12, 13, 22, 23, 24 and 26
of the existing Act. Section 11 is the
power to prohibit or control imports
and exports of rubber, Section 12 is
imposition of rubber cess. Section 13
is the power to fix maximum and
minimum prices for sale of rubber.
All these are powers given to _the
Central Government by the original
Act. Then, section 22 is contral by
the Central Government. Section 23
deals with appeals and section 24 with
accounts of the Board. Section 23
deals with the power of the Central
Government to make rules, and sec-
tion 27 with procedure for prosecu-
tions. All these give sufficient powers
to the Central Government to control
the Board ang the industry even as it
is. But there is one aspect that has
been brought out. The Government
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wants to give a better deal to the
small planter. So, with that purpose
they are going to increase production.
1 do not know what is the co-rela-
tionship between increasing produc-
tion and getting a better deal for the
small planter and I also do not under-
stand how it is going to affect funda-
mentally the production figures in the
plantation industry. Anyhow, if it is
for experimentation and such other
items the Minister himself says that
he is not confident that he is going
to levy at the maximum rate of one
anna. It is a matter which can also
be put off for a year or so until the
suggestions of the enquiry commis-
sion are before the Government or
before the House. What is most
pertinent and important is that even
now section 12 gives the right of in-
creasing the cess, subject only to one
condition, namely, that the Board
realises the interests of the industry.
I do not think that the present con-
stitution of the Board is such as to
deny or refute the necessity of in-
creasing the cess for development pur-
poses. Of course, the hon. Minister
testifies to their veracity and the in-
terest that they have taken in the
matter. Here also, the question of
rushing through the amendments
does not come in. Wherein does the
canker lie? That is a very important
question. You know that we recently
amended the Tea Board Act, and we
have brought forth a new Tea Act—
the Tea Act of 1953. It shows certain
signs of the psychological chariges tak-
ing place in the mind of the Minister,
and those changes, I think, do not
portend something good to the demo-
cratic traditions in the country. Some
of the clauses incorporated in the
Rubber Bill as also in the forthcom-
ing Coffee Bill, I fear, are fore-
shadows of a chota Hitler or Musso-
lini in action. The Minister wants all
the powers, he wants the power to
appoint the members of the Board.
He wants the Chairman of the Board
to be an appointed bureaucrat, who
naturally will be one of his favourites.
He wants a Vice-Chairman to be
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another bureaucrat. Of course, there
is the Controller who is appointed by
himn and all the other members , are
appointed according to his wishes.
There is a most cantankerous aspect
in the amendment of section 25 (clause
13 of the Bill). It says:

“For sub-section (2) of section
25 of the principal Act, the
following sub-section shall be
substituted, namely:—

(2) In particular, and without
prejudice to the generality of the
foregoing POwer...........c.cou.

(i) the term of office of mem-
bers of the Board, the circum-
stances in which and the autho-
rity by which members may be
removed and the filling of casual
vacancies in the Board.”

All these things are to be fixed by
the Government, so that the Gov-
ernment is taking more powers into
their hands. 1 may give my exper-
ience of the Tea Board. Travancore-
Cochin is a very important tea-grow-
ing area. I find that not even a single
representative of the employers of
Travancore-Cochin is on the Board.
We have only one representative of
the workers—an INTUC man. The
new constitution of the Board is such
that there is no adeguate represen-
tation of the various interests con-
cerned. Why was the representation
taken away? The whole thing con-
verges to the unfortunate incident re-
ferred to already. There was a
quarrel between the Rubber Board
and the hon. Minister, and I find from
that time be taken everything pertain-
ing to Travancore-Cochin as some-
thing of an anathema to his mind and
starts tilting against his windmill.
That is what really happened ir the
Tea Act. That is what ir happening
in the Rubber Bill and that is what
is going to happen in the Coffee Bill.
If this Bill is allowed to be sent to the
Select Committee as it is, it will be
injurious to the interest of this House
as well as to the interestz of the in-
dustry. I say that before enacting
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such a measure, the report of the
exhaustive and comprehensive en-
quiry of the commission should be

gone through. If the hon. Minister

could have put this Bill off for ome
year and a half, why cannot he put
it off for another one year?

Let me bring to the notice of the
House some of the important changes
which he wants to incorporate.

In clause 7, in section 6 of the
principal Act, in sub-section (2) the
words “in consultation with the
Board” are to be omitted. The pur-
pose of the amendment is very
clear.

Then again, in clause 10, in sub-
section (1) of section 11 of the prin-
cipal Act the words “after comsulting
the Board” are to be omitted.

What is the purpose of the Board,
I do not understand.

Then in clause 11, in sub-section (1)
of section 12 of the principal Act, for
the words “at such rate as the Cen-
tral Government may, on the recom-
mendation of the Board” the words
“ at such rate not exceeding one anna
per pound of rubber so produced as
the Central Government may” are
to be substituted.

The Board has vanished into thin
air; by a jugglery of words the Board
has no existence at all.

Another reason suggested in the
Statement of Objects and Reasons is
that the Rubber Price Advisory Com-
mittee is unnecessary, because the
Tariff Commission is now recoms-
mending fixation of prices. If the
Advisory Committee is only advisory
in its functions, I do not under-
stand why there should be any
objection to  its functioning. Nor
do I see how the functions of the
two bodies clash. As a matter of
fact, even the partisan opinion,—let
it be of the interested parties,
like the  producers and manu-
facturers, should at least serve as a
basis for the Tari® Commission to
arrive at a fair price.
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Paragraph 4 of the Statement of
Objects and Reasons says:

“The Bill gives effect to these
proposals and ingidentally oppor-
tunity has also been taken—

(a) to substitute a new section for
section 2 of the principal Act in
order to bring its language in
conformity with the language
of Entry 52 of List I in the
Seventh Schedule to the Con-
stitution;”

So, this is an incidental matter, not
germane to the subject and can also
be put off. Hence, there is no rea-
son why the amending Bill should
come into law, unless it is that the

Minister wants things to be done as he
wishes,

Here again, I may bring to the notice
of the House that working of the Tea
Board, in the constitution of which
the Government have taken wide
powers, things are not quite laudable
from the point of view of the inte-
rlest of the people, of the industria-
lists or of the workers. If my infor-
mation is right, there is a 1ea house
Scandal in Geneva which cost the
Government Rs. 3% lakhs. Then,
again there has been our representa-
tion at the Havana Conference and
also at the Latin American Confe-
rence. Our representatives at these
two Conferences, if my information is
correct,—I am subject to correction—
are the sons of a particular gentle-
man who has been nominated on the
Tea Board. So, the family gets three
representations, and that gentleman
has no connection either with produe-
tion or with manufacture. He is only
an agent and an agent and his family
get three representations, two in
important international conferences
and one in the Tea Board. If this
is going to be the attitude of the
Minister it is very difficult for the
Board to function and produce those
results” which the Minister himself
wants.
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Then, again, 1 have been told that
there is a Publicity Officer.  There
is a publicity officer attached to the
Tea Board on a very huge salary and
he had never had anything to do with
publicity.

Such powers taken in the hands of
the Government lead to nepotism and
cannot help the country. Rubber
industry concerns my State much
more and the whole trouble originat-
ed with the previous Rubber Board.
Mr. Kurian John was a blunt man
but it was reported he had a lot of
experience. The trouble started
there. Why did it start there? It
was because someboedy from the
lower rank—a stenographer or some-
one like that—had been sent there as
Secretary and he was not accepted
as Secretary to the Board. It is an
important job and a certain dignity
is attached to it. The dignity of the
Board is something more important
than the whims of a Minister. I only
point out these things and bring these
matters to the notice of the Ministry
so that this attitude might change.
Every Board must function for the
good of the industry and not for the
enhancement of the power of this
Minister of that Minister nor for
appointing this or that friend or
relative. The democratic nature of
the Board is substituted by totali-
tarian methods and this is resented
much. This should be set right.

With these words, I request that
the Bill be circulated for the purpose
of eliciting opinion thereon.

Mr. Chairman: Amendment moved:

“That the Bill be circulated
for the purpose of eliciting
opinion thereon by the 30th April
1955."

Shri Damodara Menon (Kozhikode):
Sir, 1 am glad that the hon. Minister
in his speech said that when this Bill
goes to the Select Committee, it may
make such alterations as it deems
necessary and that he is open to con-
corrections if

vietion and further
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necessary, That is a welcome state-
ment.

The hon. Minister said that he is a
blunt person and because of his
bluntness, he complained, he is some-
times misunderstood. I may say that
apart from being a blunt person, he
also acts .ccasionally with certain
amount of sarcasm. That perhans
may be the reason why he is some-
times misunderstood. In regard to
this Bill, he will excuse me if I am
also equally blunt or try to be blunt.
I wholeheartedly agree with the pre-
vious speaker that this Bill gives the
impression that the hon, Minister of
Commerce and Industry is now deve-
loping a tendency to be an autocrat.
He wants to concentrate in his hands
all powers that he possibly cam ac-
quire. Unfortunately people coming
from the West coast are the worst
sufferers of this craze for more power
on the part of the Commerce and In-
dustry Minister. It is this tendency
on his part which is seen in its worst
aspects im this Bill dealing with the
plantation products. As he himself
has said, we on the West coast depend
mostly on this plantation industry for
our prosperity and economic life it-
self, Therefore, if the hon. Minister
takes all powers into his own hands
and he refuses also to give a certain
amount of democratic control in the
constitution of the Board, it adversely
affects our interests very much. That
is why I said that we are the persons
who are now being victimised by this
craze on the part of the hon. Minister
for concentrating more powers in his
own hands,

Now, Sir, I hearq with great inter-
est his account of this industry.
Rubber is a strategic material and we
are not producing enough now for
our own needs, There is great room
for expansion and the country's eco-
nomy requires it. As you know, rub~
ber cannot be grown im all places.
Certain climatic conditions are neces-
sary and our coast generally has that
climatic candition which favours rub-
ber production. The hon. Minister, I
am sure, is very anxious to see that
this industry is developed properly.
When he was not occupying one
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the seats of the treasury henches, I
know how he fought for the rubber
producers, When, as he himself has
stated, the price of rubber went
dowp very much, when in the foreign
market 100 pounds of rubber was
quoted at Rs, 450 or so, whereas the
local price as fixed by the Govern-
ment was only Rs. 90/8/- per 100
pounds, it was he who fought really
on the floor of the House to see that
the producer got his due share. It
was due to his efforts also that we
could get the price enhanced tg the
present rate, Therefore, I am qiite
sure that he is very keen on protect-
ing the interests of the producers and
seeing that this industry develops
along proper lines. But, as all very
able men are apt to think that every
power must be in their own hands, so
also, he thinks that if the Govern-
ment gets all powers, if the Board is
entirely under his own control and if
the Government could manage thing®
in its own way, it would be possible
for him to see that the industry deve-
lops along proper lines. That, Sir, is
a wrong approach especially in a
democratic set up.. Mr. T. T. Krishna-
machari is not going to be the Com-
merce and Industry Minister for ever.
It may be that a persom who is not
s0 sympathetic about the interests of
the rubber grower may some day,
come to occupy his place and then that
Minister may exercise all the powers
that we are now wvesting in the Minis-
ter in a manner which may be very
prejudicial to our own interests.
Therefore, 1 want him to appreciate
our fears in this matter; it is not per-
sonal at all,

Mr. Sreekantan Nair was just mow
pointing out about the constitution of
the Tea Board. I was also surprised
to find that the newly constituted Tea
Board no representative from Travan-
core-Cochin State has been included.
Nearly 50 per cent Jf the tea produced
in South India is from Travancore-
Cochin, and when the Minister nomi-
nated four representatives to the
Board from South India, itk was 2
matter of surprise to me, how he failed
to include at least one person who
understands the tea industry in
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Travancore-Cochin, in that Board. All
these things make it clear tp us that
it is not often right to depend upon the
sole discretion of a Mimister, however
well-intentioned he may be, in a
matter which affects the industry as a
whole and also the livelihood of seve-
ral thousands of people living upon
our coast.

Sir, the hon. Minister im his speech
did not specify why he thought it
necessary tp ameng this Act at all in
the manner he wanted. Of course,
certain cesses are to be enhanced a
little more so that there may be more
momey to be spent on development
purposes. That is all very good. But,
why does he want to have all these
members nominated by Government?
What is the objection to retain the
present constitution of the Board?
Why shoulg we not have an elected
President and an elected Vice-Presi-
dent? Why not, as has been pointed
out, consult the Board at least in the
matter of fixing prices and in the
matter of import ang export? Why
Is this Board constituted at all if it
canmot advise the Government on a
matter so important for the develop-
ment of the industry? If, as every-
one knows, we want to see that the
producer here gets a fair price, Then
the import policy, the export poliey
and the price control policy of the
Government have certainly a great
deal to do with the problem of get-
ing a fair price for the producer. If
this Board has no power at all even
to recommend to the Government
what the price should be, that seems
40 be preposterous to me. Even ac-
cording to the parent Act which is
being amemded now, Government
have all powers to amend, vary or even
to reject the recommendations made
by the Board, in regard to price of
rubber, in regard to import or export,
ete. It is not necessary at all for the
Government to accept the recommen-
dation. Even this recommendatory
power, the power of consultation is
being taken away from the Board. I
think  the hon. Minister will appreci-
ate me when I say that this is going
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too far. In that case, why constitute
this Board at all? He can run it as a
branch of the Government. You can
have the same bureaucratic machin-
ery as you have here in the Govern-
ment. There are many experts
You can appoint more men
Let there be a branch or wing of the
Commerce Ministry which would look
after the interests of the planiation
industry also. Let us not have this
farce of a Board. If you are really
having a Board, introduce in the cons-
titution of the Board a certain ele-
ment of democracy. I won't go to the
extent of saying that all the represen-
tatives of the producers must be elect-
ed by them or that you must name
the most important producers or com-
panies or their organisations. But,is
it not possible,—~ this has been done
in the parent Act—to see that the pro-
ducers get some of their representa-
tives and not representatives suggest-
ed or nominated by the Government
or by the Minister? As has been sug-
gested by my friend, the workers also
must be represented. Of ccurse, in
these days, workers' interests are very
often Torgotten. In mominating the re-
presentative of the workers, the right
of the producing area or the surround-
ing places tp be represenfed by their
own representative may often be for-
gotten. Therefore, it is mecessary that
in giving representation to the work-
ers, Government should consult their
organisations and local organisations
also. 1 do not want to enter into this
moot question of elimination of fore-
ign interests in this plantation indus-
try as that is a question on which we
can argue for a long fime. 1f it is
possible we should see that the fore-
ign imterestis eliminated as early as
possible, The nation will stand to
gain a lot. It cannot now be pleaded
that for the plantation Industry, we
do require foreign experts or foreigm
skill to the extent we could say with
reference to the other industrial un-
dertakings. The hon. Minister sald
that the European mamaged planta-
tions produce more. That is true.
But, that is because they are able to
have large plantations under thelr
control. The plantations held by
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Indians are small and as the hon.
Minister said, some of them are very
small, He is out to protect the inter-
ests of the small producer. 1 am very
glad that he is doing so. I hopeevery
one from the West coast will be happy
to see that the interests of the small
producer are protected. At the same
time, in the interests of the small pro-
ducer himself, it would be good if
Government could undertake a policy
of eliminating foreign interests from
the plantation industry as early as
possible. I am sure that the hon.
Minister himself is not opposed to
that proposition as he stated now.
Only the pace at which this nationali-
sation or elimination can take place
is a matter on which he has some
doubt.

I do not want to say more on this
subject, Only I wish that the hon.
Minister should reconsider his deci-
sion in regard to the remodelling of
the Board and its constitution. I want
to see as far as possible, that the
President and the Chairman are elect-
ed and that the present complex of
the Boarq itself is maintained, sothat
there is some element of democracy.
1 want also that the hon. Minister
should not attempt to concentrate all
these powers in his own hands. and
the Board, once constituted, must
have at least the powers which the
original Act conferred upon it. Let
us not seek to minimise it, because I
see a very dangerous trend in  this.
In the Tea Board also the same thing
was done. The next Bill which the
hon. Minister wants to introduce here
is also on the same pattern as wefind
here. That also shows there must be
a different outlook on the part of the
Minister i this matter. As he him-
self pointed out, we are very much
dependent on him certainly for our
economic life and our prosperity, and
when we put forward these sugges-
tions, T hope he will take them in the
proper spirit amd see that our econo-
mic life is not shattered by any act
of his especially where the plantation
industry is concerned.

Shri M. 8. Guropadaswamy (My-

sore) rose—
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Mr. Chairman: The hon. Member
is mot on the Select Committea?

Shri M, S, Gurupadaswamy: No,.
Sir.

Mr, Chairman: Yes. Mr. Gurupada-
swamy.

Shri M. S. Gurupadaswamy: 1 do not
propose to take a very long time. I
wish to submit a few facts for the
consideration of the House,

Rubber is a very important straiegic
material and we are, all of us, natural--
ly concerned with its development,
Unfortunately, the policy of Govern-
ment is not uniform and consistent
and is not good enough to encourage-
the development of this product.

When I went though the Bill one:
idea immediately struck me. That
is this. The hon. Minister for Indus--
try and Commerce wants to trans-.
form this Rubber Board into a rubber-
stamp board.

Shri Nambiar
should be its title.

Shri M. S. Gurppadaswamy: [ think
this measure can be better called The
Rubberstamp Board Act.

My hon. friend Mr. Damodara Menon
just now said that it is inproper that
the Chairman and the Vice-Chairman
and the Commissioner, will hereafter
be nominated by Government. The
other day the hon. Minister was tell-
ing wus that after all the Govern-
ment is a democratic Government and’
it is responsible to Parliament. So,
where is the harm in appointing:
members to committees, since any
day the Government’s actions can be
discussed in Parliament? This argu-
ment has been often repeated. But I
want to tell him that not only the
structure of the Government the
constitution of the Government
should be democraticc but also
we want the policy and the
methods adopted by the Government.
should be democratic. Here, what
the Minister is doing is something
not at all democraticc. He has been
following this uniform policy with
regard to all the Boards. Since he
came to power the Tea Board, the
Cofltee Board and various kinds of

(Mayuram): That
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Boards have been reconstituted to
have the principle of nomination ins-
tead of the democratic principle of
.election. This is a rather retrograde
step. It is not very salutary. Before
the Ministers bring forward these
amending measures, they should come
_and tell us what are the drawbacks,
inhereut drawbacks. in the constitution
of the existing Boards.

What is= the harm in havinn dan
elected Chairman? My hon. friend
has told us what has happened in ine
case of the Tea Board. The Chairman
.of the Tea Board has been appuinted
by Goverument, and various other
members also have been appointed
by Government. In the present Tea
‘Board. there is not sven one single
representative {from Travancore-
.Cochin, though that State produces
nearly fifty per cent of the tea in our
country. Nearly four of the mem-
bers who have been appointed belong
to Madras. the State of the hon.
Minister himself, and 1 thing they all
belong to Tamil Nad. It is very un-
‘fortunate. So, there is good room for
criticism that the hon. Minister
wants. ...

Shri T. T. Krishnamachari: I thought
I would reserve this to my reply, but
may I correct the hon. Member at this
stage? I find that in the Tea Board,
there ix a gentleman called Shri
Anantasivam. Though his name was
suggested by the UP.ASI he comes.
from Travancore-Cochin.

Shri N. Sreekantan Nair: I have not
heard of him.

EKumari Annie Mascarene (Trivan-
.drum): A Tamil converted into a
Malayali.

Shri M. S. Gurupadaswamy: A(COT-
ding to my information, there is no
representation given to Travancore-
-Cochin. Anyway. I am subject to
«correction.

Shri Punmnoose: There is a repre-
sentative  imposed.

Shri M. 8. Gurupadaswamy: There
iis, one sentence in the Statement of
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Objects and Reasons, which I would
like to read out. It runs as follows:
“The relationship between the
Board and the Central Govern-
ment will be further strengthened
it the Chairman and the Vice-
Chairman are appointed by the
Central Government instead of
being elected from among the
members.”

This can be understood only in the
following way. If the Chairman and
Vice-Chairman are appointed by
Government, naturally, they wiil have
to agree to whatever is dene by Gov-
ernment or whatever is said uy the
hon. Minister. If they do not accept
but oppose it, naturally they wili be
removed. Moreover. this nomination
principle, apart from being unrdemo-
cratic. provides large scope for patro-
nage and favouritism. I can quote
one or two examples to show that in
other cases also, this patronzge is
rampant. The other day, I heard the
name of one Mr. Kothari and his
fam’ly. They have been represented
in all committees. They have been
thought of as experts in tea. If there
is 10 be a delegation to go abroad. a
member of the Kothari family will be
choser. If it is a question of appoint-
ing a man on any committee, a mem-
ber of the Kothari family will be
appointed on that commitiee. This is
really bad. Is it_for this purpose that
the hon. Minister has come io us and
asked for our support to this mo~asure?
We do not want to give any support
just for enlarging the scupe for
official patronage and favouritism
by hon. Ministers.

Shri Nambiar: The Kothari family
is all-powerful.

Shri M. S. Gurupadaswamy: The
purpose of the Bill iz simply this. The
hon. Minister wants to have full power
to appoint anybody he pleases. So,
1 say that this measure cannot be
supported on any ground.

There is one more point which I
want t6 make, The rubber produc-
tion in the country has been slowly
and steadily increasing since 1947
That is a very salutary factor.
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Since 1947, production has increas-
ed by 6,000 tons, nearly 29 per cent.
Still India's rubber production is near-
ly about 1 per cent. of the world pro-
duction. But there is another impor-
tant factor, that is we are consuming
all the rubber produced in the country
itself. We are not exporting our raw
rubber outside. But Government has
not taken any concrete steps to deve-
Jop rubber production. There are fore-
ign firms, foreign proprietors of rub-
ber estates.. And we have been urging
all along that as far as possible, we
must follow a progressive policy of
Indianising our plantations. That the
Ministry has failed to do so far. The
Ministry is very anxious to uppoint
people on the Boards, but it is not
anxious to develop the industry. The
development of the industry is sacri-
ficed, whereas the Ministry is giving
attention to other minor matters. To
them, they are very very important.
It may be so, because they want to
appoint their own men, they want to
favour their own friends. But these
are not relevant or important for the
motion. What is important today is
that we must follow a very bold policy
of encouraging rubber production. The
Government has failed miserably in
this respect. Though there is a slight
increase in production, I must say
it is not very satisfactory and pro-
duction could have been increased
gtill further, if more effective steps
had been taken by Government.

Lastly, I say again that we should
have the elective principle in all these
Boards. That is very necessary. So long
we have seen that the nomina-
tion principle has been grossly mis-
used by the Minister. He cannot come
and defend that the nomination princi-
ple has been working properly. because
it is known that it has been misused
and abused, and this is a most un-
democratic and scandalous method.
The Minister has not told us and
has not given us all the grounds
for which he wants nomination.
He wants the co-operation of the
Board; he wants satisfactory re-
‘lations between the Board and the
Government. Sir, I do not want
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this Rubber Board to be reduced
to the position of a rubberstamp
Board. If you want a really good,
genuine Rubber Board, it should
be autonomous, and autonomy will be
taken away if there is nomination,
because nominated people cannot
stand against the policy of Govern-
ment. If the Government policy is
wrong, if the Government commits a
wrong, they cannot point it out that
it is wrong, because they fear that
they may be out from the Board. So
we must accept the elective principle
and in all the Boards hereafter we
must see that the elective principle is
accepted and all the interests, includ-
ing those of labour, are properly and
adequately represented. If you believe
in dgmocracy, you must follow demo-
cratic methads. Your policy should be
democratic and your thinking also
should be democratic. Unfortunately,
we have been having people in the
Treasury Benches who talk big of
democracy but do not really believe
in it. They always say that they are
responsible to Parliament, but when
we, the Members of Parliament. say
that there should be the principle of
election, they pooh-pooh it and say it
is not workable. If the principle of
election is not workable in Boards,
then it is not workable in the country.

EKumari Amnie Mascarene: Yes.

Sbri M. S, Gurupadaswamy: So I
say that hereafter the entire structure
of all the institutions in the land
should be democratised. If vou believe
in democracy, you should accept the
principle of election and should do
away with this principle of appointment
and nomination. Thank you.

8Shri K. P. Tripathi (Darrang): I
thank you for giving me this chance of
participating in this debate. The prin-
ciple of nomination was adopted by
the Minister first when the Tea Board
Act was amended. At that time. the
question arose in this way. As you
know, the Tea Board was backed by
representatives of tea-growing inter-
ests who are mainly foreign. The in-
tentions of the Tea Board were con-
trolled by foreign elements. They were
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managing things in such a way that,
to some extent, the affairs were going
against the interests of the Indian
nation. It was mot known how best
to interfere and make the Board as
well as the International Tea Commit-
tee to function as we desired. At that
time, the Government of India took
a very important decision of walking
out of the International Tea Commit-
tee, and as you will remember, it
created a furore. Then, in the Central
Tea Board, a resolution was actually
passed contradicting the stand taken
by the Government of India. From
that incident, we began to_feel that
the Central Tea Board was not able to
function in the interests of India, if it
was constituted like that. So, a neces-
sity arose to change it. Now, the Tea
Board Act was passed, and in that,
the principle of nomination was intro-
duced for the first time. You will re-
member that in India, plantation in-
dustries such as the tea industry fmd
the rubber industry are rnaml_y
foreign owned. The coffee industry .:s
mainly Indian owned. The same logic
which applied to the tea industry also
applies to the rubber industry.

Shri N. Sreekantan Nair: No. it does
not.

Shri K. P, Tripathi: It applies in tl_'nis
way: the rubber industry is also main-
ly foreign owned.

Shri N, Sreekantan Nair: Not to that
extent.

Shri K. P. Tripathi: The extent is
different. The whole point is, where-
ever there is a majority of foreign in-
terests, they are so close that they
dominate the Board entirely. Why there
is such an inferiority complex on the
part of our representatives, I do not
know, but I am just describing to you
the conditions under which we are
suffering.

Shri N. Sreckantap Nalr: Is the hon.
Member aware that till now the Rub-
ber Board has been controlled by
Indians, Travancore-Cochin people, all
along, beginning with Kurian John.
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Shri K. P. Tripathi: You said there
was a majority of Indians on the
Board. I am not contesting that peint.
I am merely stating that the leader-
ship which frames the policy was fore-
ign. In the Central Tea Board also,
if you count the number of persons.
you will find that the number of per-
sons of foreign nationality is less than
the number of persons who are of
Indian nationality. But there also,
the leadership is such that the foreign
interests or elements of the Board
used to decide what policy should the
Board follow, This is the position
wherever foreign interests have domi-
nated.

Shri Matthen (Thiruvellah): Not so
in the Rubber Board.

Shri K. P. Tripathi: In spite of what
my friend, Shri Matthen, might say,
I must admit that their domination
is perfect whenever they are on the
Board. It is from this point of view
that the necessity for nomination
arose. What the policy of the Govern~
ment of India is going to be in res-
pect of rubber. I do not know. We
want an Act in which it should be laid
down as policy of development of rub-
ber in this country. How this power of
nomination is going to be handled by
the Ministry, I do not know. The way
in which the power of nomination was
handled in the Tea Board, I am not
satisfied with. That is what I want
to point out. Take, for instance, the
Assam Valley. From the point of view
of labour, they have nominated a
member of the Hind Mazdoor Sabha.
That Sabha has some representation
in North Bengal. It would have been
more proper to keep the nomination
there. But it was mot good here. The
nomination for the Sabha has been
given in the Assam Valley where the
Sabha has no following at all. In this
way, the power of nomination has not
been properly utilized by the Govern-
ment, If the power of nomination is
not properly utilised by the Govern-
ment, then these difficulties will arise.
Therefore, 1 draw the attention of
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the Minister that when you take the
power of nomination in your hands,
you work on a two-edged sword. You
must exercise your discretion in such
a way that you are cent per cent cor-
rect. If you make mistakes, then it is
most dangerous to assume power in a
democratic country. In democracy it
is easy to assume power but it is diffi-
cult to discharge the power. There-
fore, I would pointedly draw the atten-
tion of the Minister to this aspect.

The second point is this. With re-
gard to all these plantation industries
—+tea, coffee, rubber, etc.—we must
have a national policy. We have had
no national policy up till now. It is a
mistaken notion that as soon as you
pass an Act constituting a Board and
nominating certain persons on it. a
policy is made. Actually, policy is
not made in that way. The posi-
tion of rubber is wvery dangerous.
In the world market, you will rea-
lise that a substitute has been dis-
covered. The Government of the Unit-
ed States floated certain firms or fac-
tories which were, during the war,
government-owned and these are pro-
ducing synthetic rubber which is more
effective in the sense that it serves
more purposes than natural rubber.
So, what is going to be the position
of the natural rubber vis-a-vis the
artificial rubber development? There
is a tie between the two types
of rubber in this world today.
The Government of the United States
have already disposed of, in the course
of last year, all those state-owned
factories to orivate owners. so that
these factories in the hands of private
industrialists will be more effective in
competing with natural rubber in the
world market. Last year, in Malaya
there were such huge stocks that there
were wage-cuts. Not one wage-cut but
there were filve wage-cuts. You can
imagine what amount of suffering it
has brought to labour.

So. when you are thinking in terms
of this industry, the responsibility is
very grave. The Government shall
have to think of a policy. a long-term
policy for rubber and within that
long-term policy it must find a place
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for rubber in our mnational econo-
my and it must be able to dis-
cover a cost structure which is
very fair to labour. At present
the cost structure is absurd. The
whole cost structure is so manipulated
that the entire thing is meant for the
employer., The management has the
pest choice. The management is we.l
paid and labour is ill-paid. It will be
very interesting to note that the rub-
ber worker has to work all the seven
days in the week and he has to work
for ten months in the year. He cannot
work during the other two months
because of rain and then he is dis-
charged. He does not get anything.
This is very unfertunate. If a man
works for ten months in the year and
seven days in the week he must have
some chance of being paid during the
other two months. If he were to get
one day every week as leave he would
have 52 days in the year. So, this has
to be adjusted. What is the authority
which will adjust all this? We do not
find that from this Bill. There is no
special provision in this Bill for repre-
sentation of labour. There is no speci-
al provision for righting the wrongs
that are there already. There is no
provision for adjusting the cost struc-
ture in favour of labour. After all,
this cost structure developed when we
were dependent. Taking advantage of
the Government's powers, the British
employers utilised their position for
having all the loaves for themselves
and nothing for labour. The labour had
starvation wages.

The living conditions of labour are
most hopeless in rubber plantations. I
had a chance of going to some of the
rubber plantations in Kerala and I
was shocked to find the conditions
there. In one area. I found in one
house, a house meant for just one
family. three families had been hous-
ed. Do you know how the position
was? Every family used to sleep on
the machan placing a box in between
to make some sort of partition. But in
one room there were four families put-
ting up and there was no room for
placing the boxes and thev slept to-
gether. Here was the promotion of
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promiscuous living. All these factori-
es are earning high profits. In one
case, I found that the main room had
been given to two families, the Kitchen
had been given to one family and the
small verandah had been given to two
families. In the Kitchen the husband
and wife were lying on the machan
and the father of the wife was sleep-
ing just below the machan. Can there
be any morality under these circums-
stances? It was a disgraceful state of
affairs,

Shri N. Sreckantam Nair: Is the hon.
Meémber aware of the fact that con-
ditions of workers in thHe tea industry
are no better?

1 Py

Shri K. P. Tripathi: After all, when
independence has dawned, things must
change. No effort has been made to
change these conditions, and until
these conditions change, it is a sin to
have rubber out of these and permit
the employers to have profits. There-
fore, it is very necessary to make pro-
visions in the new Acts for the good
of rubber workers, After all. in the
last few years I have been crying
hoarse and requesting my friend, the
Minister. to set up an engquiry com-
mission in order to find out the hid-
den things about the tea industry, the
coffee industry and the rubber industry.
You will remember that the demand
was for a tripartite commission. and the
hon. Minister has now come forward
with a commission. What kind of com-
mission is it? It is not a tripartite
commission. T wrote a letter to the
hon. Minister reauesting him, asking
him and begging him to set up a tri-
partite commission, He says that he
has just come to the conclusion that it
should not be a tripartite commission.
What a wisdom! If it was possible to
find out the inner things of these in-
dustries by a non-tripartite commis-
sion, then the Rao Committee would
have ‘succeeéded in finding out the hid-
den things about tea. They did not
sugreed and they cannot succeed. The
reason is this. When you set up a com-
mission and put on the commission
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members who do not know the indust-
ry intimately, they cannot properly
formulate the questionnaire. Searching
questions cannot be put by them and
therefore, there is no enquiry worth
the name, The questionnaire is framed
in the interests of the employers, and
when the employers dictate a certain
type of questionnaire, the enquiry
becomes one which gives relief to the
employers and not to the workers.
Therefore, we had asked for a search-
ing enquiry and it is not merely from
the point of view of labour but it is
in the national interest that we asked
for this enquiry. If you can find
out hidden facts about this in-
dustry, it will be to your ad-
vantage and to the advantage of
the country but I do not know
why the Minister has always a suspi=
cious eyve for whatever emanates from
labour. He thinks that when labour
asks for a thing. it must be unreason-
able. So. he gives only half of what
the labour demands. This half-a-loaf
measure has been ordained and I do
not know when we will get the tripar-
tite commission. I can forecast that all
commissions which are set up by the
Government of India will be a com-
plete failure until and unless they are
tripartite commissions. They will not
be able to find out the hidden things
of the country or the industry. You will
remember that in this very House as
well as in the other House promises
were made by this Minister and the
Finance Minister during the last 1952
crisis in the tea industry that the
Iabour interests would not be touched,
and on this condition the Government
of India did agree to the extent that
10 per cent. loss of the banks should
be guaranteed in the matter of advan-
ces to these interests. The industry
did not listen to the latter part of the
advice. Thev laid off labour; gardens
were closed and 40.000 workers were
thrown out; they starved. I was tell-
ing that this crisis was going to 1last
only a few months and in fact the crl-
sis lasted for three months. After that,
the prices shot up and they are cky-
bigh, so much so that the planters’ re-
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presentative in a speech said, "We are
suffering from a profit inflation”. Pro-
fit deflation and profit inflation are
coming on alternately and in between
the labour is suffering, If tirere is no
profit, the wages must be cut. If there
is more profit, the wages cannot be
raised because there is the chance of
the profit coming down. Where shsll
we be?

Shri N. Sreekantam Nair: Remair
suspended in the air.

Shri K. P. Tripathi: The Assam
Government in a press communique
said like this: “Let wages be cut and
continue to be cut until the losses are
made up,—not merely until the crisis
is over but till all the losses are made
up by the industry. Then only, we will
consider restoration of the wages."
Such a means of creating capital for
uneconomic units from labour wages
I have heard of nowhere. Of course,
this generally happens and Marx has
observed that this is the general nature
of the employers. But is there a Gov-
ernment which would put its seal on
it? Now, our Government put a seal
on it. Of course, the Government was
ignorant I do not blame the Govern-
ment because Government after all
was ignorant. We brought this to the
notice of Government, but by that time
they had lost all courage. The difficul-
ty is that the employers have their
way of creating crisis. A crisis is cre-
ated to demoralise the Government;
so much so once demoralised they can-
not pick up courage to act even after
the cirsis is over. Today the crisis
is over and tea is fetching the high-
est price ever known in history, and
the House will be surprised to hear
that the wages have not been restor-
ed. There was a tribunal award in
favour of labour in Assam. We do not
get very many awards in our favour.
Once in a blue moon we get an award
in our favour, and yet the Assam
Government would not implement it.

Now what is happening today? The
difficulty is that this Government is
not posted with flgures of cost strue-
ture. The cost structure in tea was
" Re. 1/ to Rs. 1/4 in 1952. Government
took action and reduced the cost strue-
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ture; I think it was fourteen annas,
or even less, in the case of uneconomic
gardens. In 1953 they got the price of
Rs. 1/14- per lb. So Re 1/- per lb. is
the profit and still no restoration in
wages has occurred. The whole point
is that the nature of finance in this
industry is peculiar. The bank which
advances the money has got even the
nght to dictate what the wages in the
industry should be. Is there any other
industry in which such a thing would
happen, I, therefore, 1equested the hon.
Minister to set up a tripartite commis-
ston. But the Minister would not hear
us and in his own wisdom he has set
up a committee which is completely
ignorant of the plantation industry. T
say that Government should cease sus-
pecting us, We are the well-wishers of
the industry and the nation. Our inter-
ests are not anti-national. We are
here out to help the Minister. But w~
are viewed with suspicion; we are
persona non grata with the Minister
Therefore, we have not been given an
representation. This is the situation.
If this situation persists, I must tell
the hon. Minister that he will not be
able to discharge his duty to the-
nation.

Coming to rubber, I must tell the
House that the fate of rubber will be-
decided somewhere else outside India.
It is therefore, necessary for Govern-
ment to take powers. Let them by all
means, I do not object to that. But let
them at the same time have a long-
term rubber policy for the coun-
try, in which should be included
artificial rubber also. You cannot
have a comprehensive policy un-
til and unless you take power to
adjust the cost structure between-
the management and labour.

What is the bane of the plantation
industry today? The Indian plantation-
industry is suffering from extremely
high management cost. There was a
productive team which came from the-
IL.O. In its report the team recom--
mended rationalisation of manage-
ment, My hon. friend the hon. Minister-
of Commerce is very much for ration-
alisation. In the light of the opinion
of the I.LL.O. I should have expected®
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‘him to have come forward with a
scheme for rationalisation of manage-
.ment.

Nobody speaks about that report
today. No steps are taken for rationa-
lisation of the management in any in-
.dustry whatsoever because the em-
ployers do not want it. But the ration-
:alisation which is advocated is the ra-
tionalisation of labour so that labour
may be reduced. 1 may tell you that
in this country in every industry there
.are units which are the least econo-
‘mical and there are also units which
are very highly economical. The wages
given are fixed in between these; that
is an average. Therefore, all the units
‘which are economical in character are
earning a very high profit and this
will continue till all the units become
-economical in character which is not
going to be in our generation. There-
fore, the policy must be determined as
‘to how best to absorb the higher profits
of the more economical units so that
‘the less economic units might be de-
veloped. In a developmental economy
‘it is very necessary that the higher
economic units should help the lower
‘units so that they may be brought up.
In a developmental economy you arti-
ficially expand the market and there-
‘fore it is the profit which comes to the
existing units that should determine
the policy. The higher profit due to
the development must be taken hold
of by the Minister. There is no men-
‘tion of such a policy: there is no chance
‘of such a policy developing.

What is this Bill? It provides for
-continuance of existing conditions so
that things may not improve. The con-

ditions of the plantation labour are’

bad for which relief should be given.
‘'The management is completely free; it
is left untouched and therefore, all
the laws continue to be directed to-
wards labour and all the profits con-
tinue to be shared by the employers.
"This absurd situation must not be
allowed to continue.

I draw the attention of the hon. Min-
ister to the directive principles of our
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Constitution wherein it is stated that
there must be brought about an ad-
justment so that economic differences
might be less. For whom is this dir-
ective principle of policy intended? It
is meant for the Government itself.
In every step Government takes, it is
necessary that it should bring forward
a measure which gradually levels down
the differences. Such a thing is not
there. Therefore. I would request the
hon. Minister to take a long-range
view of the plantation industries, par-
ticularly the rubber industry which is
going to suffer in the coming future,
so that if and when a time comes
when the prices tend to go down-—-
prices are likely to go down—the
wages may not be scaled down and
may be maintained. After all, wages
determine the purchasing power of the
country. If you lower the wages, the
purchasing power of the country goes
down. What is the best way to reduce
the managerial cost? Government
must take power in order to arbitrate
and to decide as to how far the mana-
ging cost has to be reduced; how far
the management has to be rationa-
lised. This point, I put forward with
all the emphasis at my command, not
merely for this industry but for all
the other industries also so that the
hon. Minister might consider my ad-
wvice for whatever it is worth. It may
not be followed. But it is not my ad-
vice; it is the spirit of India that so
advises and I hope that the hon, Min-
ister would be doing justice according-
ly

Several Hon. Members 7ose—

Mr. Chairman: Order, order. The
time is up. Out of the time allotted,
only twenty minutes are left and I
would call upon the hon. Minister to
reply on the 10th. The House will now
stand adiourned till 8-15 a.m. on the
10th May 1954.

The House then adjourned till a
Quarter Past Eight of the Clock on
Monday, the 10th May, 1954.



